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LEGISLATIVE ASSEMBLY.
Saturday, 25th Marck, 1922.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Myr. President was in the Chair.

MESSAGE FROM THE COUNCIL-OF STATE.

Mr. President: A Message has been received from the Secretary to the
Council of State.

Secretary of the Assembly : Sir, the Message runs as follows :

I am directed to inform you that the Council of State at its meeting of the
24th Marck, 1922, agreed, without amendment, to the Bill to fizx the duty on
salt manufactured in or imported by land into certutn parts of Britisk India,
Surther to amend the Indian Tariff Act, 1894. and the Indian Post Office Act,
1898, to amend the Indian Paper Currency (Amendment) Act, 1920. to impose
an excise duty on kerose-e, to fix rates of wncome-tax and abolisk the freight
taz. whick was passed by the Legislative Assembly at its meeting of the 22nd
Marck, 1922.°

ELECTION OF PUBLIC ACCOUNTS COMMITTEE.

Mr. President: The Assembly will now proceed to the election of
Members to serve on the Committee on Public Accounts. In this election,
only non-official Members will take part.

I have been informed that one Member, Mr. Cotelingam, does not desire
to serve on the Committee on Public Accounts. His name is printed in error
on the ballot paper. Therefore, any Member registering a vote in favour of
M. Cotelingam will note that that vote is of no valune.

As there are a number of names on the ballot paper, I must draw the
attention of Members to the fact that they should be careful to place the
number representing their votes with care and exactly opposite the name or
names for which they desire to vote. The procedure has been already laid
down and it is well known to Members, namely that of a single transferable
vote. They should place the figure 1 opposite the name for which they wish
to vote first, the figure 2 opposite the second and so on. There are 8
members to be elected to serve on the Committee on Public Accounts.

Munshi Iswar Saran (Cities of the United Provinces: Non-Muham-
madan Urban) : The names are printed closely. Could we draw a line and
then put down the number ?

Mr. President: Members should be careful to indicate exactly their
preference. The nnmbers will be put in the left hand column immediately
opposite the name and if a line is drawn carefully from the name to the
number so as to indicate exactly the position of the number, there will be no
objection to that, but I have to warn Honourable Members that any further
marking of the paper will invalidate it. '

(The election then commenced).
( 3679 ) N
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Mr. President: Have all Honourable Members recorded their votes
for the election of Members to the Committee on Public Accounts? «

Honourable Members: Yes.

ELECTON OF STANDING FINANCE COMMITTEE.

Mr. President: The Assembly will now proceed to elect Members to
the Standing Finance Committee. You will find on the ballot paper the names
of Sardar Gulab Sing, Dr. Nand Lal and Mr. Kabraji are already erased from
the list. I have received subsequent information that Maulvi Abul Kasem
and Mr. Braja Sundar Das do not wish to serve.

The election then commenced.

THE INDIAN MERCHANT SHIPPING BILL.

The Honourable Mr. C. A. Innes (Commerce and Industries Member) :
I beg to move, Sir:

¢ That the Bill to consolidate certain enactments relating to Merchant Shipping, as
passed by the Council of State, be taken into consideration.’

1 hope, Sir, that the House will not think me guilty of impropriety if I
make a motion which relates to a very bulky Bill in a very few words. The
Bill relates to form rather than to substance, and I hope that it may be
regarded as entirely non-controversial.

The facts of the matter are these. Our law relating to Merchant
Shipping in India is at present in a state of very great confusion. Itis
contained -in twenty-one separate enactments covering a period of over 60
years, and the House will readily realise how difficult it is, whether for ship-
owners, or for sea captains, or for Maritime Local Governments, or for the
Government of India, to ascertain the law on any particular point. More-
over, our law is in many respects defective and is in urgent need of amend-
ment. Consequently, when at the beginning of last autumn, the Government
of India appointed a Statute Law Revision Committee, under the presidency
of the Henourable Sir Alexander Muddiman, they directed the attention of
that Committee to the importance of a very early examination of the
Merchant Shipping Law in India. The Statute Law Revision Committee
have made that examination and they have arrived at the conclusion that in
this case consolidation must be a condition precedent to amendment. We are
dealing with a large number of separate enactments; moreover, these enact-
ments interlock and refer to one another.. A Bill to amend all or any of
these twenty-one separate enactments would be an extremely difficult Bill for
the Government to prepare and an extremely difficult Bill for any deliberative
Assembly to understand. Consequently, the Statute Law Revision Com-
mittee has prepared a Consolidation Bill, a Consolidation Bill pure and
simple. In this Bill they give us a picture of our law as it is at present
‘in an orderly and connected form, and their intention is that this Bill
should be the basis and the groundwork for a subsequent amending Bill.
That is why I have described this Bill as non-controversial. The tine
for argument will come when we present our amending Bill. Then the
House will have the fullest opportunity for criticism. The important thing,
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as the Honourable Sir Alexander Muddiman has pointed out in another
place, is to keep consolidation and amendment separate. We have had this
matter under consideration on more than one occasion before and the Honour-
able Sir Alexander Muddiman has suggested that the reason why our Bills were
wrecked before was that we had tried to do too much. that we had tried not
only to consolidate but to »mend. The House, therefore, will see that this
is merely a Consolidation Bill, which is intended to be the grouniwork for
a subsequent amending Bill. The amending Bill will be taken up as soon
as possible and will be placed before this Assembly with the least possible
delay. I cannot bind myself to any de:inite date but I hope that it will be
either in the Simla Session or in the next Delhi Session.

The main difficulty in this case is to decide exactly what course we should
pursue. One course is that we should pass this Bill into law but not bring
it into effect. That was the course which was origiually suggested by the
Legislative Department, and the House will see that the next motion on the
paper is that this Bill should be passed. But there is one objection, I think,
to that course. If we pass the Bill now, even though we do not put it into
operation, it technically becomes law. It would have to be printed up in the
general Acts of the Government of India, and that would be a niatter of
considerable expense. Therefore, if the House agrees, I propose to take
another course. I propose to-day merely to ask the House to take the Bill
into consideration Then, when I have my amending Bill rea.dg, I shall ask
the House to passformally this Bill into law so that the Bill may be the
groundwork for our amending Bill. I then propose to introduce the
amending Bill and to refer that Bill, if the House agrees, to a Select Com-
mittee, and, when the report of the Select Committee has been received, and
when the House has made up its mind on all the controversial points which
will be raised, then the idea is that we should takethe amending Bill up to
its final stage but not actually pass it into law; and then we are advised that
the best thing to do is to refer both the Consolidation Act and the amend-
ing Bill back to a Committee in order that a final non-controversial con-
solidation and amending Bill may be placed before the House. As I have
explained before, the House will see that, in the circumstances which I have
naw stated, this Bill is purely the fore-runner of an amending Rill and that
it is not intended in any way to be a controversial Bill.

I move, Sir :

¢ That the Bill be taker into consideration. ’

Mr. J. N. Mukherjee (Calcutta Suburbs : Non-Muhammadan Urban) :
Sir, I should like to have more light thrown on the sukject, as well as on the
present condition of the Bill, and I should like also to have more information
as to the best course that should be adopted in steering the Bill in this House
in the face of the Statement of Objects and Reasons that we find printed
along with it. It is said there :

“ The Bill is an imperfect consolidation of the law in one important respect. Tt leaves
untouched the Indian law relating to the registration of ships. That law is contained in
Act XIX of 1838,and Act X of 1841, and its amending Acte. The latter Acts were passed

in virtue of Acts of Parliament which have been repealed, and though their provisions are
saved there is no power to re-enact them even if it were desirable to do so ! And so forth.’

Then, further down, in paragraph 8, it is said :
¢ They do not however recommend that it should be {!:mned into law in its present shape.
It is abundantly evident that numercus amendments of the law are called for, some of

A2
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which they have indicated in the Notes on Clauses. We recommend that the passage of
the present Bill should be suspended at some convenient stage in its consideration by the
Indian "Legislature, and that an amending Bill drawn to harmonize with this consoliinting
measure should, when all controversial points have been decided, be referred for amalgama-
tion with the present Bill.’ .
Now, my submission to the House is that if this Bill be passed in its pre-
12 Noos, Sent form at once with these defects left there as they are and
*  then after it becomes an Act to-day, as the agenda papers for
to-day lays down f r our programme an amending Act, embodying different
amendments of the law on the subject be subsequently brought forward to be
amalgamated with the present Act, will it sufficiently answer the purpose
which admittedly has to be served as indicated in the Statement of Objects
and Reasons ? If that was possible, I should certainly have no objection ; but
it does not appear to be so. The Bill could be kept in suspension now if it
was circulated for opinion in order that before it is passed into law, further
light might be thrown on the subject. As this is the proper time, Sir, when
an objection like mine bas to be brought forward I would move for circu-
lation of the Bill if my doubts were not removed because after the Bill is taken
into consideration the next step will, of course, if there was no Select Committee
and no circulation —and, I understand, this Bill is not going to be subjected at
present to that course of procedure,—be, that the Bill will be passed ; and I am
afraid that the method suggested by to-day’s programme of business if followed
might not serve our purpose. I did not wish formally to move that the Bill be
circulated for opinion ; but if our object be not served by carrying out to-day’s
agenda, I shall have to move that the Bill be circulated for opinion. I under-
stand, however, that the Bill will be left as it is ; that is what | understand from
what Mr. Innes has said. Admittedly there are these defects in the Bill as
E:inted out by ite framers. Certain amendments in certain other Acts will
ve to be made and then, it is proposed, attempt will be made to bring them
into harmony with the consolidated Acts. To my mind difficulty will arise
and such a step will be difficult to be taken if the Bill be passed into law at
once. We shall in that case have to abandon the work of consolidation, and
should have then simply to walk into the other groove of amending certain
other Acts and to deal with the amending process alone. But so far as the
purpose of consolidation as indicated in the Statements of Objects and Reasons
is concerned, it will, I fear, have to remain unachievéd. I shall wait and
see if any explanation is forthcoming assuring the House that no such
difficulty will arise in future. I will not press my motion if such an assurance
is given, otherwise I move :

 That the Bill be circulated for opinion’

because that motion, if accepted by the House, will keep the Bill in suspense,
and the next stage of passing it into law will by this process be postponed.
If the two things, namely, the processes of consolidation and amendment be
resorted to separately but simultaneously, we may gain the object for which
the framers of the Bill ‘are striving. .

Mr. B. 8. Kamat (Bombay Central Division: Non-Muhammadan
Raural) : Sir, there is just one very small point to which I wish to invite the
attention of the Honourable Mr. Innes. I find the term ¢ native seamen’
used in this Bill, in the table of contents, section 40, page 2. I wish the
phraseology to be changed and the term ‘native seamen ’ should, as far as
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possible, be avoided in every Statute of this Legislature. I hope the Honour-
able Mr. Innes will make it a point not to use the term  native seamen’ when
he brings in the amending Bill.

The Honourable Mr. C. A. Innes : I am quite willing, Sir, to give the
assurance asked for by Mr. Kamat.” Many of our Shipping Acts date back
to a very early period and they contain that term which is now falling more
and more into disuse. If the term is retained anywhere in this Bill, we will
certainly take the opportunity of eliminating it later on.

As regards Mr. Mukherjee’s point, Sir, I am afraid I was not able to
follow him very well. I myself cannot see the object in circulating for
opinion a Bill which is a pure consolidating Bill and which makes no change
in the law atall. That is the first difficulty I see. It is perfectly true that
in the Notes on Clauses the Statute Law Revision Committee has pointed out
certain amendments that are necessary; but those amendments will be
brought in in. our amending Bill. I think, Sir, that the best plan is to leave
this Bill at its present stage for consideration and to give us an opportunity
of bringing forward later on an amending Bill, a Bill which will amend this
Bill in fact. The reason why I propose that this Bill be formally at a later
stage passed into law is that we may bave an Act, not in operation, but an
Act stating our existing law on which we can base an amending Bill. In
these circumstances, Sir, 1 hope Mr. Mukherjee will not press his suggestion
that we should circulate a pure consolidating “Bill.

Mr. J. N. Mukherjee : Under these circumstances, Sir, if the true pur-
pose of the Bill be achieved, that is, if the defect of consolidation be remedied,
before the present Bill becomes law, I have certainly no object in pressing
for circulation. I will withdraw my motion.

The amendment was, by leave of the Assembly, withdrawn.

Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, I should like to
know from the Honourable Mr. Innes whether he is going to consult the
public when he brings forward his amending Bill. I myself have got some
amendments to propose to Government, and, therefore, if Government consults
the public and the Members of this Assembly, before they bring forward their
amending Bill, I think it will be very convenient.

The Honourable Mr. C. A. Innes: It will certainly be a point for cons
sideration wLen the amending - Bill has been prepared, and also a point for

decision by the Assembly. It will be open to the Assembly to move that the
Bill be circulated for opinion.

Mr. President : The question is :

¢ That the Bill to consolidate certain enactments relating to Merchant Shipping, as
passed by the Council of State, be taken into consideration.’

The motion was adopted.
THE*INDIAN PORTS (AMENDMENT) BILL.

The Honourable Mr. C. A. Innes (Commerce and Industries Member) :
I beg to move :

¢ That the Bill to regulate the employment of child labour in ports in British India be
further considered.’
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The House will remember, Sir, that a few days ago this Bill was brought
under consideration. " My friend, Mr. Joshi, raised a difficulty about the
interpretation of the Bill, and a question whether the Bill as drafted carried
out the intention of Article 6 of the Convention, fixing the minimnm age for
the admission of children to industrial employment. Accordingly the consider-
ation of the Bill was postponed. We have now discussed the exact intention
of Article 6 of this Convention with Mr. Joshi. We are still in the same
difficulty as to what the exact intention of the International Labour Organis-
ation was, but we have arrived at the conclusion that it really makes very little
difference, in fact no difference at all, whether we retain or not the words to
which my friend, Mr. Joshi, took exception, namely, the words ‘excluding
transport by land’. In these circumstances, Sir, I have to state that Gov-

_ernment are prepared to accept the amendment which Mr. Joshi is about to
move.

Mr. President : When the consideration of this measure was adjourned,
the question was that clause ¢ stand part of the Bill. There is some doubt

whether the Honourable Member actually moved his amendment then ; he will,
therefore, do it now.

Mr. N. M. Joshi (Nominated » Labour Interests) : I beg to move, Sir :

* That in clause 2 (a) of the Bill the words ¢ other than goods which can be transported by
hand’ be omitted.’

As the Government has very kindly accepted my amendment, I do not
think I need say anything on this matter. I hope that the House will accept
the amendment. '

The motion was adopted.

Clause 2, as amended, was added to the Bill. The Preamble and Title
were added to the Bill.

The Honourable Mr. C.r A, Innes: I move, Sir, that the Bill, as
amended, be passed.

The motion was adopted.

THE COTTON TRANSPORT BILL.

The Honourable Mr. C. A. Innes (Commerce and Iodustries Member) :
1 beg to move, Sir : '

¢ That the Bill to provide for the restriction and control of the transport of cotton in
certain circumstances be circulated for the purpose of eliciting opinion thereon.’

I explained very fully, Sir, at the meeting of the 8th March the reasons
why the Government had thoughtit necessary to introduce the Cotton Trans-
port Bill. I stated in my speech that the question was one of some
importance, that the Government had no desire to rush the legislation through,
and that their next motion would be that the Bill should be circulated for
opinion. That, Sir, is the reason why I make this motion to-day.

The motion was adopted.-



THE PRESS LAW REPEAL AND AMENDMENT BILL.

The Honourable Sir William Vincent (Home Member) : Sir, I move :

¢ That the rt of the Select Committee on the Bill to repeal the Indian Press Act,
1910, and the Newspapers (Incitements to Offences) Act, 8, and to make certain
provisions in regard to the liability of editors of newspapers, and to facilitate the regis-
tration of printers and publishers; and to provide for the seizure and disposal of certain
ocuments, be taken into consideration.’

In my speech introducing this Bill on the 15th Seéptember, I explained
its origin and scope. I will now confine myself to the changes made by the
Select Committee which are not for the most part of very great importance.
The first change relates to clause 2 In their Report the Press Committee
recommended that in the case of all newspapers the names of the responsible
editors should be clearly printed on the fron! sheet. This has been objected
to in some. quarters, and the Select Committee think it will serve all
reasonable purposes if without giving undue prominence to the name of the
editor of the newspaper on the front page, it is printed in some part of
each issue, and I hope that this may remove the objection taken in the
original recommendation. There are two small amendments in clause 5
which will leave greater latitude to the Magistrate making the inquiry
contemplated by new section 8-A in certain cases. The Magistrate also
bas under the Bill as amended been given power to extend the period
within which a declaration may be made by a person whose name has been
incorrectly published as an editor. Then there is a reduction in the amount of
fine which may be imposed for certain offences under the Act of 1867. In
the Bill as originally introduced, we proposed a reduction in the term of
imprisonment, and the Select Committee think that the amount of fine should
similarly be reduced.

There are changes also in sub-section (2) of the new section 151-A of the
8ea Customs Act and in the amendments relating to the Indian Post Office
Act, and the Bill as amended requires the Post Office employé or the customs
Officer where this is possible to give notice to the addressee of any article
seized. I do not think that there is anything else to which I need draw
attention on the present occasion. The report and the Bill have been before
the House fully, and if there is any other point on which I can give any
information, I shall be glad to do so.

Sir P. 8. Sivaswamy Aiyer (Tanjore cum Trickinopoly : Non-Muham-
madan Rural) : Sir, may I ask the Honourable Mover what is the necessity
for clause.2 (2) in view of the provisions of the General Clauses Act ?

The Honourable Sir William Vincent: That is a matter on which we

accepted the advice of the expert department; possibly they inserted the

rovisions ez majors coulela. That is all I can say. I do not deal with the
Erafting of Bill but only the principles.

Sir P. 8.-Sivaswamy Aiyer: Clause 6 of the General Clauses Act says
that  the repeal of an enactment shall not operate, unless a different intention
apgears, to cancel a forfeiture or affects anything done under the Act....... 2
and therefore it seems perfectly unnecessary as a matter of drafting.

The Honourable Sir William Vincent: I am not going to enter into
a discussion ‘on a point of law with the Honourable Member. As I said,

( 3685 ) :
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I am dependent on the expert department. At any rate, the Honourable

Member must- admit that even if he is right and this amendment is unneces-
sary, it can do no harm.

The Honourable Dr. T. B. Sapru (Law Member) : Sir, may I point
out to my Honourable friend opposite thst it was at the express desire of
some Members who were very anxious that nothing should be left in a state
of doubt that this clause was really introduced.

Sir P. 8. Sivaswamy Aijyer: Is it the opinion of the Honourable the
Law Member that it is necessary ?

The Honourable Dr, T. B. Sapru: If the Honourable Member wishes
to take it out, I have no objection at all for my part.

Dr. Nand Lal (West Punjab: Non-Muhammadan) : Sir, to my mind,

sub-clause (6) in clause 2 of the First Schedule seems to be unnecessary. It
reads as follows :

“Every copy of every such newspaper shall contain the name of the person who is the
editor thereof printed clearly on such copy as the name of the editor of that newspaper *.

This is really not necessary, because it will cause a great deal of incon-
venience. When I submit that, I feel supported by another clause. Sir,

you will kindly peruse under clause 5 the new section 8-A, which reads as
follows :

*If any person, whose name has a; red as editor on a copy of a newspaper, claims
that he wni not the editor of the issue on r:tpl:?ch his name has so appeared, he I;MP;T within
two weeks of his becoming aware that his name has been so published, appear before a
District, Presidency or Sub-Divisional Magistiate, and make a declaration that his name
was incorrectly published in that issue as that of the editor thereof . ., . . .’

Sir, you will agree with me that this clause also is not only inconvenient
but also unnecessary, and, therefore, I respectfully submit that the insertion of
(6) under clause 2 and 8-A under clause 5 be deleted, if the author of this
Bill bas got no objection. -

The Honourable Dr. T. B. Sapru : Sir, I think it is necessary that I
must explain the genesis of this clause in this Bill. When the {’ress Act
Committee met at Simla, they recorded the evidence of a considerable number
of editors of various newspapers, and one of the questions which we had to
consider at that time was how best to take power to fix responsibility on the
editor of a newspaper. The Committee gave their most anxious and careful
‘consideration to the various suggestions which were made, and I hope my
colleagues on that Committee will recollect that a great deal of stress was laid
by witness after witness, most of whom, in fact almost everyone of whom

belonged to the journalistic profession, that it would be a good thing if the
editor’s name could appear. We were very anxious ourselves as to whether
we could not find any other better means. The same question was raised, if I
may say so, in the Select Committee, but unfortunately where we failed was
that we did not receive the advice of my Honourable friend, Dr. Nand Lal,
then. Now if he is prepared to male a better suggestion which will appeal to
the House, I think I shall myself feel grateful. But 1 can assure the
House in all sincerity that having made most genuine attempts to come to a.
solution. we thought that this was the best that we could arrive at, and I
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appeal to the House not to allow a question of this character to be raised when
tEere is no constructive alternative put before it. (Hear, hear.)

I will, therefore, ask the House to reject the amendment. (Several
Foices : *There is no amendment. Noamendment has been moved.”) I will,
therefore, ask the Hoase to accept the clause of the Bill as it stands.

Mr. President: The questioﬂ is:

‘ That the Report of the Select Committee on the Bill to repeal the Indian Press Act
1910, and the Newspapers (Incitements to Offences) Act, 1908, and to make certain provisions.
in regard to the liability of editors of newspapers, and to facilitate the registration of printers-
and publishers ; and to provide for the seizure and disposal of certain documents, be taken
into consideration.’

The motion was adopted.
Clauses 1, 2, 3, 4, 5, and 6 and Schedules I and IT were added to the Bill..
Mr. President : The question is that Schedule 111 stand part of the Bill.

The Honourable Sir William Vincent : Sir, the amendments I propose-
here are purely drafting amendments which have been suggested to me by
the Legislative Department after the Report of the Select Committee was

ssed. They are, I think, improvements: Honourable Members will see that.

propose that for the words “such newspaper”’ the words ‘every copy of the
issue of the newspaper containing such matter and every copy of such’ should
be substituted. That makes the law much clearer as to what may really be-
confiscated and makes the law very much more intelligible. The same
remarks apply to the second and third portions of this amendment. I do not
know whether it is necessary to read the terms of the amendments. Other-
wise, I will content myself with saying that I move the amendments which
stand in my name,

Mr. President : Amendment moved :

¢ That in clause I of the Third 8chedule to the Bill, the following amendments be made,.
namely :
1. That in clause (5} of sub-section (1) of section 99-A, proposed to be inserted in the
Code of Criminal Procedure, 1898 : .
(a) for the wiords such newspaper ' the following words shall be substituted,
namely : .
“every copy of the issme of the newspaper containing such matter, and
every copy of such’; and '

(5) for the words ‘ the newspaper’ the words ‘any copy of such issue or any
such ' shall be substitated.’

Sir P. 8. Sivaswamy Aiyer : Sir, I should like to havean explanation as
to the intention of this amendment. The amendmert is to substitute the words:
‘ every copy of the issue of the newspaper containing.such matter’. It
does not stop there. 1t goes on to say ‘and every copy of such newspaper ’.
What I wish to know is whether the intention is to forfeit not merely copies
of the offending issue but eve% issue of that newspaper. I am not raising
any objection on the merits. hat I wish to know is what exactly is the
intentfon of the framer of the amendment,—whether the amendment is
intended to empower the forteiture not merely of all copies of the offending
issue but also of all other issues. Apparently, the latter would seem to
be the meaning to be inferred from the words ‘and every copy of such
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newspaper’ as contra-distinguished from ¢ every copy of the issue of the
newspaper’,

The Honourable Dr. T. B. Sapru: I should have thought that there
was no room for doubt with regard to the meaning of these words which
are sought to be substituted. The words which are sought to be substituted
are ‘every copy of the issue of the newspaper containing such matter
-and every copy of the newspaper’ the meaning thereof being ‘every copy
of the newspaper which contains the offending matter.” That is the intention.

Every copy of the newspaper which contains the offending matter is liable to
forferture.

Sir P. S. Sivaswamy Aiyer : The purpose would seem to be quite
-capable of being fulfilled by the words ‘every copy of the’issue of the news-
paper containing such matter’. Where is the necessity for going on to
say ‘and every copy of such newspaper’?

Mr. J. Chaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
. madan Rural): It is not so, Sir. It means ‘every copy of such book or other
-document.’

The Honourable Dr. T. B. Sapru: ‘and every copy of such hook or
-other document containing such matter.’

Mr. President: The amended clause will read :

* Where—
(&) any document
wherever printed, appears to the Local Government te contain any seditious matter, that is
to say, any matter th> publication of which is punishable under section 124-A of the Indian
Penal Code, the Local Government may, by notification in the local official Gazette, stating

‘the grounds of its opinion, declare every copy of the issue of the newspaper contaiming

such matter, and every copy of such book or other document to be forfeited to His Majesty,
-ete.”

-

The Honourable Dr. T. B. S8apru: If I may point out, Sir, these words
“and every copy of such’ refer to ‘ book or document.’

Sir P, 8. Sivaswamy Aiyer: I see that the word ‘such’ is not followed
‘by ¢ newspaper .-

Mr. President : The question is that that amendment be made,

The motion was adopted.

Mr. President : Further amendment moved :

‘That in_section 99-B proposed to be inserted in the Code of Criminal Procedure, 1898,
for the word ‘newspaper’ where it' dccurs for the second time, the words ‘ issue of the
newspaper, or the ’ be substituted.’

The question is that that amendment be made. ‘
The motion was adopted.

Mr. President : Further amendment moved :

‘That in section 99-D proposed to be inserted in the Code of Criminal Procedure, 1893,
Hor the word ‘ newspager * the words  issue of the newspaper, or the * be substituted.’
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The question is that that amendment be made.

'The motion was adopted.

‘Schedule 111, as amended, was added to the Bill. _

Mr. M. G. Mukundaraja Aiyangar (Madura and Ramnad cum

Tinnevelly : Non-Muhammadan Rural) : Sir, I have given notice of an
amendment to omit the word ‘or”’ from the second line in the new section
27 (B) (1) proposed to be inserted in the Indian Post Office Act, but, if I
have your permission, Sir, I wish to move another amendment in its place and
withdraw the first amendment. .

The amendment I propose to move is this :

“In Schedule IV, in the proposed new section 27-B (1), omit the words ‘in charge ' in the
first line and the word “or * in the second line and substitute the word ¢ the ' for the word <a’
in the first line.’ -

I think my object will be equally gained by the amendment which I have
just now ‘proposed. My object is this. If my amendment is carried out. I
think it will not be giving the new and somewhat dangerous powers to all
petty officers including village post-masters, viz., the power to defain
articles, but it will be given only to responsible officers of the Post Office who
alone, I hope, will be authorised by the Post-Master General to take action
under this section. I therefore, Sir, move my amendment.

Mr. President : Amendment moved :

“In Schedule IV in the proposed new section 27-B (1), omit the words ‘in charge’in the
first line and the word ‘or’ in the second line, and substitute the word ‘ the’ for the word
“a’ in the first line, the amended clause then reading ‘Any officer of the Post Office
authorised by the Postmaster-General, ete.’

The Honourable Sir William Vincent : Sir, I think this amendment is
a great improvement on the criginal clause, and it certainly avoids a eriticism
which has been put before me by some Members of this Assembly, namely,
that the clause as drafted leaves it open to any village post-master to take action
under the section. It is now proposed to limit that power to officers authoris-
ed in this behalf either by general or special order of the Post-Master General.
1 am glad to accept the amendment, and indeed to express my gratitude to
the Honourable Member for suggesting an improvement in the Bill,

The motion was adopted.
Schedule 1V, as amended, was added to the Eill.
The Preamble and the Title were added to the Bill.

The Honourable Sir William Vincent: I now move that the Bill be
passed. 1 am conscious myself that we are taking some risk in enacting this
measure at the present juncture, but we are anxious to fulfilthe pledges we had
given to the Honourable Members in this matter as far 'as possible. There
may be defects in this Bill, | quite admit it. For instance, [ have been told
that under the Bill publishers of newspapers mav be registered who in fact are
irresponsible persons against whom it would be impossible to take any action
criminally or givilly. In fact, I heard to-day of a case of which an Honour-
able Member told me, when it was sought to prosecute the registered publish-
er of a newspaper it was discovered that she was a woman, a prostitate abso-
lutely illiterate, being a person who could not even sign her name. This is the
sort of risk that we have to take. Still Government are anxious to go as far
as possible to meet the wishes of the Assembly, and if later it is found neces-
sary to make any alteration in the law to meet such cases or to remove any
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anomalies, I shall have to come to the Assembly in the next Session. But I
hope very much that it will not be necessary.

Mr. President : The question is :
¢ That the Bill, as amended, be passed.’
The motion was adopted.

THE INDIAN OFFICIAL SECRETS BILL.

The Honourable Sir William Vincent (Home Member) : Sir, | move :

*That the Bill to assimilate the law in British India relating to official secrets to the law
in force in the United Kingdom, be circulated for the purpose of eliciting opinion thereon,’

I do not think that any Member will object to this motion as we
merely seek to invite public opinion on our attempts to consolidate and assimi-
late the law.

The motion was adopted. ‘

THE CRIMINAL TRIBES (AMENDMENT) BI_LL.
The Honourable Sir William Vincent (Home Member) : Sir, I move

for leave :

* To introduce a Bill further to amend the Criminal Tribes Act, 1911.

I will deal with this Bill at the present stage very shortly too. When
I first took up the office of Home Member I was pressed by various ex-
perts on the subject of criminal tribes to inquire into the administration
of the law, among others, Commissioner Booth-Turcker of the Salvation
Army, who has had unrivalled experience in this matter and was deepl
interested in the reclamation of criminals, represented to me that the adj-’
ministration of the Act was capable of improvement and that the Act it-
self needed amendment in certain particulars. He asked me to call a Con-
ference of officials and non-officials who were engaged in administering the
Act and also to invite the assistance of representatives of various Indi n
States also interested in this matter. The time was not then opportune
for a Conference because of the pre-occupations caused by the Gveat War
and the matter had to be postp ved till 1919. In 1919, there wasa Con-
ference in this very Chamber in which we are sitting, on the subject, it was
attended by represemtatives of various Provinces and various Indian States ;
that Conference made certain proposals, some of which required only ex-
ecutive orders to effect administrative changes m the working of the Act,
but others of which required definite amendments of the law. We con-
sulted the Local Governments on these proposals, and as far as my re-
collection goes, the changes were accepted as necessary and they have been now
embodied in this Bill. 1 do not want to deal with them at any length.
Clause 2 is the first of the important clauses because it extends the operation
of the Act to the Presidency Towns. This is proposed to remove a longstand-
ing grievance of Bengal, namely, that the member of a criminal tribe enjoy
greater freedom in his depredations in Calcutta than elsewhere, and 1 hope
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that the new provision will commend itself to the Assembly. Another import-
ant clause, clause 3 ; at present the orders of the Local Grvernment are required
before a criminal tribe or part thereof which has been restricted to or settled in
a specified area by a notification under section 11 can be moved to another area.
This causes inconvenience and delay and really operates harshly on the
members of the criminal tribe who wanted to move from one place to another.
We propose to modify this. - Now let us turn to clause 6 of the Bill; under
the old Act, it was impossible to transfer a member of a criminal tribe from
one province to another. This was also a serious drawback in administering
the Act and we have now provided for that diffi :ulty subject, of course, to the
consent of the Local Government concerned. The last clause to which I wish
to draw attention is clause 11 which provides for transfers to Indian States.
That is a matter which will have to be considered later in greater detail. At
present, I am only seeking for leave to introduce the Bill. What happens at
present is that there are some Indian States ~I do not want to particularise
them—which seem to have a large number of criminal tribes, members of
which come over to British India and prey upon the peaceful inhabitants here,
and we think that Indian States should deal with these people themselves
instead of allowing them to live on the inhabitants of Britisll;el ndia.

8ir, the Bill will be circulated for opinion, and if I h.ve time during this
Session I shall make a formal motion to that effect. If there is no time, I shall
then circulate it by executive orders. At present, 1 only seek for leave to
introduce 1t. .

The motion was adopted. .
The Honourable Sir William Vincent: I introduce the Bill.

RESOLUTION RE: INDIA’S PARTICIPATION IN THE BRITISH
EMPIRE EXHIBITION IN 1924.

Mr. President : The Assembly will now resume the debate upon the
Resolution moved by the Honourable Mr. Innes on the 27th February, 1922,
namely :

* This Assembly recommends to the Governor General in Council that necessary. steps

should be faken and funds grovided to enable India to ﬂrticipate on an adequate scale in
the British Empire Exhibition to be held in London in 1924.’

L]

The Honourable Mr. C. A. Innes (Commerce and Industries Member) :
When the House last considered this Resolution, a motion for an adjourn-
ment of the discussion was moved by my friend, Dr. Gour, who thought
that before the Government of India should commit itself to partaking in
this Exhibition, we should be in a position to know what would be the
actual cost of the buildings to be erected in connection with it and of
other work which will be necessary, divided over the different financial
years. The desire was also expressed for information regarding the scale
on which the Dominions of the Empire such as Canada, Australia and
South Africa, intended to take part in the Exhibition.

In yeply I promised to work out in as great adetail as possible the
exact extent of our liabilities in connection with the Exhibitionand I also
. promised to obtain information rezarding the scale on which the Domi-
nions proposed to participate. At the same time I expressed grave doubts
whether I should be able to obtain any information on the latter point.
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Now I propose to deal with the latter point first.- I had an inquiry
made from the Indian Trade Commissioner in London as to whether it was
ible for him to give us any figures of the expenditure which the
ominions contemplated incurring in connection with the Exhibition. As
1 expected, the reply is that no such figures are available for publication.

‘But I am in a position to inform the House that the Dominion Governments _

are in favour of participation in the Exhibition and that certain rough
estimates have been framed by them of the expenditure that they expect to
incur, and the Indian Trade Commissioner- informs me that I may safel
assume that the estimates which were prepared by him. and*which I sh
shortly explain to the House, are very similar to those prepared by the High
Commissioners for the different Dominions. :

Mr. Chadwick adds that, from his knowledge of the situation, it would
be a serious mistake, commercially and politically, for India to be inadequately
represented at this Exhibition.

I now turn to the -question of the estimates which Mr. Chadwick bas
prepared at our request of the probable expenditure to be incurred b"‘i India
in connection with the Exhibition, if she finally decides to take part. In the
first place, I would explain to the House that these estimates are framed on

an entirely hygﬁﬁﬁ_ﬂgﬂm;'_s, the nature of which I shall explain la: The
estimate 1s divided into two sections. Section A relates to buildif@s, and

-general administration, that is to say, in addition to-the cost of erection

of the buildings, provision is made for the construction of roads, external
and internal decorations, electric power and lighting, fees to architects, survey-
ors, etc., salaries of clerks, etc., heating and lighting, printing and stationery,
and the layout and upkeep of the grounds. Section B relates to maintenance
and equipment and includes such items as cleaners, firemen, night watchn.:n,
constables, insurance show cases, and other items of a similar varied nature. The
total estimate of expenditure under Section A from beginning to end is £110,000.

" The total estimate under Section B is £57,000. The grand . total is thus
{ £167,000. As against this the Indian Trade Commissioner has estimated the

total probable receipts as amounting to_£152,000. The receipts for which he
allows are on account of rent to be charged to provinces, ete., for the por-
tion of the buildings leased to them ; the greater part of the expenses under
Section B which it has been suggested should be met by the actual lesseesor
sub-lessees of the buildings, that is to say, the provincesand Indian States who
wish to take part; the sale of show cases, and the eventual sale of the
buildings. On this estimate the net tfinal cost of participation in the
Exhibition to Central Revenues would be £15,000. The way in which
the gross expendituré of EI67,000 has been divided by the Indian Trade
Commissioner between the various financial years is as follows:

£

99 Section A . . . . 65,000

1922-23 . . . {gection B. . . . 2,000

ection A, -~ . . .o 40,000

102324 . . C {Section B. . . . 40,000
the recoveries in that year being estimated at £74,000.

Section A . . . . 5,000

192426 . . .« “{SectionB. . . . 16,000

the recoveries in that year being estimated at £25,000.

‘
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In 1925-26, it is estimated that there will be no expenditure, but that the
final recoveries will amount to £53,000.

I must now explain to the House the principles on which these estimates
have been framed. As I mentioned briefly during the previous discussion, the
method of dividing the total cost of the Exhibition which we suggested last
year to provincial Governments and which they provisionally approved,
was that we should meet the cost of the Special Officer or Commis-
sioner who will he required to organize the whole Exhibition and advise
participators, and also the cost of the buildings, and that the provincial
Governments, States and private exhibitors should pay for the collec-
tion and transmission of their exhibits, and should pay to us rent for the
portion of the buildings occupied by them, with a share of the incidental
charges, such as maintenance, electric power, lighting, water and the like,
This general scheme was communicated to the Indian Trade Commissioner
as a basis on which to work, and Mr. Chadwick has drawn up his estimates
with the assistance of the permanentastaff of the Exhibition and in consulta-
tion with the architects, on the assumption that 98,500 sq. feet, out of the
total 100,000 sq. feet which have been provisionally assigned to India, will:
be covered by buildings, and that there will be, in all, 16 separate participa-
tors in the Indian portion of the Exhibition, that is to say, a central section
and 15 sections, from provincial Governments and Indian States. The House
will readily appreciate how far it can be guided by the actual figures which
I have given it when I say that, as we have not yet made up our minds
whether we shall participate at all in the Exhibition, we have as yet been
able to send no instruectidns to the Indian Trade Commissioner and have not
yet been able to ask the provinces and States whether they have finally
decided to participate, and, if so, what amount of space they wish us to rent
to them. Until we have asked them and have received their replies, it
is, naturally, quite impossible for us to say what our gross expenditure
on the erection of the buildings will be. It is equally impossible for
us to estimate the gross cost under the heads included in Section B of
the Indian Trade Commissioner's estimates. 1 hope, therefore, that
Members will ralize the difficulty in which I am placed. On the
one hand, we are informed by the Indian Trade Commissioner that, as the
buildings must, obviously, be finished by December, 1923, thc architects
anticipate that three-fourths of the cost of the buildings should be incurred
by the contractors by the end of March, 1923. If 75 per cent. of the cost is
thus incurred by that date, the contractors will probably expect to receive
payment of not less than 60 per cent. Therefore 60 per cent. of the total
expenditure tc be incurred on the buildings has been estimated as falling in
the next financial year, 1922-23, and 40 per cent. in the year 1923-24. If,

* therefore, India is to participate we must have some provision in the Budget
estimates for the coming financial year.g/On the other hand, it is not until
we have received replies to detailed inquiries from provinces and Indian
States that we shall be in a position to say what we expect to spend during the
coming financial year and the year 1923-24 on the grectien of Sy Wt
it must be reffembered that provincial Governments cannot bhe expected to
send immediate replies to our inquiries, for they, like us, must consult their
Councils before they can commit themselves to expenditure on any consider-
able scale. '

I do not wish to detain the House unnecessarily by going into all the details
of possible expﬁditure. 'The whole matter has been worked out as carefully as
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possible by Mr. Chadwick with the Exhibition authorities and the architects
-and contractors. Every item in Section A and Section B have been gone into
with the greatest possible care. On the other hand, apart from the question of
the extent to which provinces and Indian States will wish to participate, various
important matters will have to be settled before an accarate estimate of the
costs both to Central revenues and to other purticipants can be made. Such
<questions are: What rates should be charged by the Government of India
as rent for buildings? What rental charge should be made to private firms ?
"To what extent should the Government of India defray the initial cost of
the internal decorations? etc. All these matters will require in the first
place to be dealt with by the Commissioner whom it is proposed to
appoint I may state here, however, that in his last communication the
Indian Trade Commissioner has informed us that the cost of buildings
has fallen since he prepared his original estimate, and also that the Executive
‘Council of the Exhibition have decided that, if there be any profits on
‘the Exhibition proper, 50 per cent. of such profits will be dividped among
the different conntries of The Empire in proportion to the area occupied by
their buildings. We have, therefore, a direct interest in inducing as many
participants as possible to share with us and to take up as much space as
possible for their exhibitions.

Apart from buildings, it will be necessary for us, as I explained on the
last occasion, to appoint a Commissioner without any delay. I think all
business men will bear me out when I say that an attempt to carry through a
difficult business of this kind merely by correspondence at a distance is practi-
cally impossible. We must have an officer who, after obtaining a clear idea of
the methods of the Exhibition from its promoters on the spot, will tour the
provinces and States, explain matters in detail to them and ascertain exactly
what space they will require. It will also be his duty to interest public
opinion in the enterprise by visiting important centres and being readily
accessible for the supply of detailed information, including estimates of costs
and space, to intending private exhibitors. When all preliminary details have
been settled, it will be the function of the Commissioner td advise and assist
participators regarding the selection, collection and transmission of their
exhibits. The sooner the Commissioner is appointed and it bas not yet been
possible to take any steps to select one, the sooner we shall be in a position to
know what the cost of the Exhibition will be to us. Every month’s delay
now is a serious matter ; for exhibitions on the tcale of that which is to be
held in 1924 are undertakings for which the longest possible period of prepara-
‘tion is desirable. We have already been asked to send definite information as
soon as possible to London regarding the extent to which we intend to
participate.

When I moved this Resolution originally in this House I asked that a
provision might be made during the next financial year of Rs. 26,000 to be
spent in India and £700 to be spent in England on the Commissioner, his
staff and his travelling and other allowances, and 1 also asked the House to
agree to the inclusion of a sum of £10,100 during the next -year towards the
«<ost of erecting buildings on the Exhibition ground. As I have already
explained, the Indian Trade Commissioner now estimates that £65,000
would be required to be paid during 1922-23 for the erection of buildings.
But, as the estimates are based on so many aseumptions, I have proposed
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a smaller sum on the understanding that it will be possible::fox me -to come
up ‘later on in the year, if necessary, for a supplementary grant. I hope
that the House will be satisfied with such facts and figures as I have
been able to e before it, recognizing the obvious limitation on the
presentation of - regular estimates. I can only hope that the proposal which
I have placed before them will meet with the support of the House. As
I said when I first moved this Resolution, I recognize that in the present
financial situation it may be argued that it is not a time to go in for
expenditure which we: certainly can, if we so desire, avoid. At the same
time, for the reasons which I explained on the previous occasion, I hold
‘very strongly that it would be a serious mistake for India to hold aloof
from this Exhibition. As I have explained, it is' to be the largest exhibi-
tion which has been held for very many years. All parts of the Empire,
as faras we know, are'to be represented, and, both for -commercial and for
political reasons, I think it would be a very grave mistake for India to be
an absentee.

There is one other point I have to make before I sit down. If we parti-
cipate at all in this E]‘x]:.ihition we must participate properly. No less than
48 million people yisited the last Paris Exhibition, and big crowds may
therefore be expected at this Exbibifion. II-India is to participate at all,
let her do so on a scale worthy of her plage in the Empire. I hope, Sir, that
the House will support this Resolution.

Mr. F. B. Bradley-Birt (Bengal : Nominated Official) : Sir, itis with
much diffidence and yét at the same time not without some confidence that
1 rise to take part in this debate<—diffidence because this is the first time that
I have ventured to address this Assembly, and I am never quite sure whether
s maiden speech in any Assembly is more of an ordeal to the man who makes
it or to the audience that has to listen to it ; yet confidence because, while I
have sat a silent Member on these Benches, I have realised and deeply
a‘ﬂrrec_iated the patience, the tolerance and the real kindliness of this Assembly.
(Hear, hear.) So that, now when I rise to address it, I feel assured'of its
indulgence. And perhaps it will give me that indulgence in still greater
measure if I explain to it very briefly something of the remson why I have
hitherto kept silence and why I have now broken that silence to intervene in
this particular debate.

Let me hasten to assure the House, if indeed any such assurance is neces-
sary, that it is through no lack of interest that I have kept silence. During
two Sessions I have mot missed a single sitting of this House. (Hear, hear.)
And I have followed its debates with unceasing interest. I have considered
it a great privilege to be a Member of this Assembly and to listen to its
debates, and I should hike, if the House will allow me in this first speech that
I am making in it, to add my small tribute to t.he’ms.n{ tributes that have been
paid toit. Nor, Sir, was it any lack of desire to speak that kept me silent,
and here I am sure Ishall have the sympathy of many of my Honourable
friends in this House, especially of those who speak so often and so ably, for
they will realise the terrible amount of self-restraint required to refrain from
speaking when one wants to speak. I have desired often to take partin these
debates, but I have refrained because I have not felt justified as an official
Member in demanding the attention of the House and lengthening the debates
when the views that I upheld had already been so ably put by the Govern-
ment Members on the front Benches. I have listened with unstinted
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ion te the way in which:the. Government case has been pot -by 'the:
Members in charge, and I have felt that, if those Members, with all ‘their
experience, all their inside knowledge of the facts and figures, all their eloquence
have been unable to convinee the House, how could:a Member on the back:
Benches with less facilities, less opportunities hope to do so. Yet, at the same
time, I have felt that oocasions havearisen when. for some special reason an added
word from an official Member on the back Bench might be of some.use to

this House and it is becanse I feel that such an oocasion has arisen now that
I venture to addressit. :

Sir, this is a small matter compared with many of the large . issues. tha
we have been recently discussing. Yet it seems.to me that, small ag.if is, and.
quite apart from all the other issues it involves, it does very nearly affect the
prestige of this Assembly, to which I am so proud to belong. It has been
said before and said often that the eyes of the world are upon this, House,
watching with interest its early years of life, and I think it can be said with trath
that no decision it has yet been called upon to make is Kkely to bring it more
literally and more prominently under the eyes of the world than the one that’
it is called @ipon to make at the close of this debate. The issue is a very
simple one. The different countries of the Empire have agreed to myeet
together to participate in this great Exhibition to be held in London in 1924,
each anxious to push its own products and to promote its own industrial and-
commercial prosperity. Is it conceivable that we. here-in this Assembly this
morning should publicly in the eyes of the world .exclude. India, exclude ounr-
selves, from taking part among the .other countzies: of the Empire? What
will the representatives of thosc: other countries say if in 1924 they find India
unrepresented ? Have the Members of this ‘Assembly thought too of what the
foreign nations of the world whoge representatives will surely also foregather
there wonld think of India’s absence and how eagerly some who bave long
had a jealous eye on.India’s growing prosperity muh{ busy themselves to take
every possible advantage of her absence. Do the Members realise - what they
would think and say of the Assembly that was .responsible for that absence ? -

Sir, such an eventuality to my mind is inconceivable. The Members of
this House have often expressed the desire that India should. play a greater
part in the affairs of the Empire and of the world in general. Do they
seriously, now that this unique opportunity occurs,-do they seriously. contem-
plate preventing India from taking her part in this great meeting of the
industries of the Empire? -Some Members during. the previous debate on this
subject; laid stress:upon the expense invelved. Surely, Sir, this is a question in
which expense cannot be considered an expense so. small compared with the
vast resources of this great.country. It would indeed be a penny-wise policy
which in the end weould prove pound-folish. The Members of this House
have shown their courage. in cutting down creres of rupees recently, I feel.
confident they will show equal courage in plunging into this very small
expenditure. Other Members again at the last debate threw some. doubt upon
the advantages to be gained by India frem participating in this Exhibition,

For myself, I bave ro doubt whatever of the advantages to be gained
lrx from this great meeting together of the resources of the Empire

o and the faet that other countries of the Empire have agreed to
participate is sufficient -evidence of their belief in its- utility. But apart from
this comsideration and apart from all ‘ether considerations, there remains  this
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one essential point, and I would ask every Member .of this House %o put aside
all other considerations and in coming to a decision take note only of this one
essential point, namely, that this Exhibition is going to be held and that all the
other countries of the Empire, I believe without exception, have expressed
their desire to take part in it. Can India, I ask, afford to be absent? (4 Potcé :
“No’.) Sir, it behoves, it' imperatively bhehoves, this Assembly to see that:
this great country of India, whose destinies have been so largely committed to
its care, is not only represented but represented in the most able and adequate
manner we can command. I appeal the Members of this Assembly to give
their unanimous vote in favour of this Resolution. - (Loud Applause.) '

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban) : Sir, 1 congrat:ujnte the House on the maiden speech of my Honourable
friend, Mr. Bradley-Birt (Cheers) for which, Sir, our thanks are due to you more
‘than to anybody else (Laughter), and I am glad to say that his maiden speech
has been so eloquent and appealing that I stand converted. (Heéar, hear) T
offer this conversion as a bribe to my Honourable friend, Mr. Bradley-Birt.
His enthusiasm for India’s position in the eyes of the world he should always
remember whenever his assistance is needed. in really giving us Dominion status
as early as possible. I hope he will remember that when’such a discussion also
arises. (Hear, hear.) Sir, I quite realise that it- will not be possible for us to
desist from taking part in this world ; Exhibitien. The Exhibition cannot wait
for our finanees to improve. Batwe may make strenuous endeavours to make
our finances improve. There are three or four points which I should like to
mention in this connection, which, I hope the Honourable Mr. Innes will bear
in mind in his correspondence with our sympathetic High Commissioner in
London. We have got an able Trade Commissioner who, I am proud to say;
belongs to Madras (Hear, hear), as my Honourable friend in charge of Lndus-
tries belongsto Madras. -So, Madrag contributes a lot in these matters. The
thing to be borne in mind is whether it. will not. be possible to take some.
Indian as the Commissioner in charge of this Exhibition. He will have the
able assistance of Sir William Meyer and M., Chadwick. It is also to be
borne in mind whether these gentlemen could not be assisted by a good
Indian to be placed as Commissioner in charge of this Exhibition, because we
have European assistance already and therefore an Indian will be, a great
acquisition ta this body of people who are going to run this Exhibition there.
"Fhe second point which I wish to emphasise is-ope which, I think my friend,
Mr. Kamat, has already referred to, viz., to provide, ip the Budget proposals
for facilities being given for Indian artists and industrialists being taken to
this world Exhibition, so that: these people may come to know really the art
of advertising and the art of pushing on industries in the couatry (Hear,
hear) ; and also, if I may add, as regards giving facilities for students who are
undergoing training in. industrial institutions and. whether at least half a
dozen or a dosén of them may not be sent to this Exhibition. One other
point which rather troubles me, and which; was in my mind when I opposed
this Resolution on the last occasion, was the great havoc wrought m our
indigenous - indwstries: in this country by -other people copying our genuine
models, for instance, the cloth for which Madras is famouns and which I
advertise very loudly in this Assembly by the cloth whieh I wear. I have
reason to believe that, for instanee, the famous Conjéeveram and Salem cloth
have been copied by foreign industries ran by machines so much so  that our
own industries suffer. Has any provision been made in this Exhibition to

B2
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prohibit cop{i_ng our models 7 I do not know whether,it is usual or permis--
sible. But I throw it out as a suggestion. I know in the case of Palampores
for -which Masulipatam was famous, that Japan is trying to make cheap-
imitations, which kill our industry. Again for instance cheap carpets kill..
the genuine carpets of Ellore. The cheap Palampores which come from
Japan have killed our industry. They see our exhibitions and then they
copy our models. We exhibited a lot in our Madras Exhibition which we
ran under Lord Pentland, and these Japanese came in large numbers and’
copied our very nice patterns and they are now sending back their cheap
products and thereby killing our industries. Whether these indigenous indus-
tries can be protectéd in such a manner is a matter which I put for the
anxious consideration of the Honourable the Member for Commerce. Sir,
these are the remarks which I wish to make and I am glad to say that I
withdraw my opposition to the proposal. (Hear, hear.) ' '

Lala Girdbarilal Agarwala (Agra Division: Non-Mubammadan

Rural) : Sir, it is my unpleasant duty to oppose this Resolution very strongly.
I do not base my opposition simply on financial grounds, which is onme of
the most potent rteasoms why it should be opposegr as 25 lakhs of rupees
is not a emall sum to be spent in this Exhibition at the present financial crises.
The other ground, Sir, which I want the Honourable Members to consider is
this. 'With what face can we take part in the Exhibition which is going to
take place? Our country, Sir, has mnot produced anything worth the name
in the shape of manufactured articles which we have rent outside. (Fosces :
‘No,” *no.”) 'We donot manufacture anything. We cannot manufacture
even needles, not to eay aboutbig things like motor-cars, steamship, aeroplanes
and railway engines, which, I have often caid 'in this Assembly, should
be manufactured in this com:tll']z, and sold in European markets as best
and cheapest in the world. he time will come for us to take
in such Exhibitions when we are able to manufacture and show to the world
what I have just said. (4 Foice: ‘Do it now’.) I most respectfully wish to
state that even our Indian Government will be disgraced if we take part in
that Exhibition. (A4 Foice : ‘No, no.”) Other countries will see that under
the British rule India has not been able to manufacture any of the things
mentioned above. We can simply show our raw materials such as cotton
and timber and so forth, but there is nothing which shows the brains of
India. (4 Poice: ‘Is not there?’) We have not been able to complete with
foreign countries in chemical and mechanical industries and show such things,
1f we are able to manufacture such articles in India which we could sell in
foreign markets, as cheap and as best as they do, then certainly it will be
time enough for us to go and take part in the Exhibition. S8ir, I just want
to give a very famiﬁgr instance. During marriage time ladies who are not
properly clothed and properly adorned would not go to join the ..
Similarly, Sir, I submit that as long as onr Government bas not taught us
how to manufacture goods which we import from foreign countries and how
to compete with foreign countries in manufactured goods, I submit we should
not take part in such an Exhibition. When the time comes we will join the
Exhibition, and if we have got money, we can hold an Exhibition here and
invite all those countries and show what we have got. With these few words,
I most emphatically oppose this Resolution.
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Maulvi Abul Kasem (Dacca Division: Muhammadan Rauraly: 8ir,
1 am surprised to hear my friend, Lmla Girdharilal Agarwala, speak in .the
strain in which he has done (Hear, hear), and I am surprised more that a
-distinguished Member from the United Provinces should proclaim to the world
‘that India will be ashamed to take part in a world Exhibition to be held in Lohgﬁ
"What about the silver embroidery work of Benares ; what about the beautifu
needle work of Lucknow, the two most important cities of the United Pro-
vinces ? - Sir, I strongly support the motion for our taking part in the Exhi-
‘bition, in spite of the cost, heavy as it may be, because not only is the digoity
of this country concerned, but its future industrial progress is also intertwined
with this matter. Here in India we can produce fine articles which will bear
‘favourable comparison with the best products of the world. (Hear, hear.)
"You talk,of motor cars, but what are Fords and Rolls-Royce cars compared
with these works of art and beauty which India can produce to-day ? (Hear,
hear.) Those who have had the experience of these things will bear me out
“that the shawl work of Kashmir, which would not fetch even Rs. 200 in
‘India, sometimes gets a price of 250 guineas in Bond Street, London, and,'if
-our men can be induced to advertise themselves in Europe and Furopean
cities, and to capture the fancy of American millionaires, we will get more
‘money from the outside world than they get by importing machinery and
“piece-goods. Therefore, from an economic point of view, of the point of view
of the progress of industries and fine arts, which are fast %ring out on account
-of the poverty of the people, if we can get a place in the Exhibition, it will be
a great advantage to this country and its artisans and craftsmen, With these
‘few words, I beg to support the motion. '

Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan Urban).:
-8ir, my Honourable friend, Mr. Abul Kasem, has anticipated me in some of
the remarks that I would have made in answer to my Honourable friend, Lala
Girdharilal Agarwala. I cannot, understand the opposition of my Honourable
friend. To me it appears that we will be rendering a great service to India
if we take part in this Empire Exhibition. It may be that there is something
in the complaint of my Honourable friend that Government have not given
.attention to the growth of industries in this country which they ought to have
. done. But I strongly protest against the contention that my Honourable
friend makes that India has nothing to exhihit. On the other hand, I
can assure my Honourable friead, if he will only take ‘it into his
head to eliminate the ignorance which obsesses him at the present moment,

I can assure him that India can put forward specimens of its. preducts which
no other country in the world can do. (Hear, hear,) My Honourable friend,
it seems to me, does not know about the shawls of Kashmir, or the silver
work, or the wood-carving work of Kashmir. He is not aware of the capacity
~of his own province. Is there anything in the world that can compare with
the shawls and ¢ shelas’ which are produced in Benares, the fine cloth of Daocca
and Bengal. (Hear, hear.) Is there anything in the world which can
«compare with LCutch silver work ? (Hear, hear.) If my Honourable friend
is ignorant of all these things done in India, he had betternot take part in dis-
«cussions of this character. But to say that Indiais behind in the produetion of
Shose things is to betray ignorance og what India is capable of. I personally
ibelieve that any amount of meney spent in taking part in this Exhibition is not
only not & waste but would be an investment for the future of India. (Hear,
hear,) If my information is correct, there is growing in:‘Eurcpe a-ctaze for
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Oriental things, and this is just the time when by sending a colleckion of your
‘best specimens you can encourigé that feeling growing 'in India to use
‘Oriental things and extend your trade with them in articles manufactured in
‘this country. I'am sure that when that time comes when our articles, manu-
‘factured articles, will begin to go to foreign countries, the Government as it is
at present constituted willdo™ all 'in its power to encourage and help us in the-
‘matter. Theré is one difficulty, namely, that all these products are not on a
large scale, on such a commercial scale as we would like them to be. "That is
“due to lack of éncouragement, but provided this encouragement is forthcoming,
provided we are assured of a market in foreign countries, we can produce
‘on a commercial scale, a"re?f' large scale, and send our articles abroad as
“we used to do in years of old. (Hear, hear.)

I forgot to mention onearticle in which we bave to-day a large trade
"in 'Toreign countries, the beautifdl carpets produced in Mirzapore. When
I was in London and in Paris, I saw in Liberty Stores and at LaFayette’s,
" inost beautiful things J)_rodm':ed in India, sold in some cases at fen times the-
‘price that they are sold in India. Personally, I believe that this Exhibition
ought to receive all encouragement at our hands. (Hear, hear). T would also-
like to make 'the suggestion, if I may be permitted to do so, that if it is
‘possible, a small Committee of those interested In these articles, who know
‘something about what India is capable of producing may be appointed to assist
Mr. Chadwick, whom I know personally, and who takes a very keen interest
in Indian products, that such a Committee may be appointed to assist Mr.
Chadwick in making arnangements for representing India at the FExhibition,.
for the purpose of seleeting artieles to be exhibited in't{hat Exbdbition. If the-
“Goverament take proper memsures in .order to: make ‘the articles from India
xxhibited properly in the British Exapire ‘Exhibition, I think that-it would not
only be an advertisement for India,- but = great encourapement to the growth:
of industries in thig country. : (Hear, hear.)

<7 ‘The ' Honourable Mr. C. A: Thnes: Sir, the :proposdl has metwith such
‘gratifying reception that 1 have very few remarks to make. I hdve taken
‘note ‘of the points raised by ‘Mr. ‘Rangachariar,” and theg"'m']l eertainly be-
‘considered. ' '{Hear, hear.):' I' have also taken note of the points raised by
‘Mr. Jamnadas Dwarkadas. ' T hope that every province in India will join' in
‘thi¢' Exhibition. I hepe that in each province an Advisory Committee will- be-
'sppointed, in order that éxhibite from émeh province may be organised ‘in the-
-Pest possible manmer. - I may'say “that it is already our idea that'an Advisory
" Commiittee shotlld be formed at Home. (Hére, hear.) In"fact‘,’nny’thing that
we can do inthe Government of India or through 4he High' Commissioner will
‘be ‘done im order to ihake our participationin this Exhibition 'a success worthy
‘of this great country. - (Hear, hear.) -
Mr. President: The question is: '

Vi bl b e vk P v o cosbl T Ao garHote o o Ao walh
- ‘wteps b be taken-and fun ided to ena nidin 46 icipate on av te -

g S R et oy ol i et e

" The. motion -was adopted. 2



THE HINDU COPARCENER’S LIABLLITY -BILL. _

</ Munshi Mahadeo Prasad (Benares and - Gorakhpuoe' Divisions : -Non-

Muhammadan - Raral) : 8ir, Ihave been authorised in .writing -by. Dr. Gour
0/ move the motion* that stands in his: name.

® “That the Bill to define the 'liability -of a*Hindu -Coparcener be éiroulated - for the
“purpose‘ of eliciting opinion thereon.’

Mr. President: I'am afraid‘the Honourable Member ecannot’ be aatho-
‘rized by Dr. Gour. 'There is no provision in the Btanding Order to enable
‘hinr to do so.

". Munshi Mahadeo Prasad: It is in writing, Sir, not verbal.
-~ . Mr. President : That is not the question. .There is no provision in
the mles which-enables the Member in.charge of the Bill to.autborize another
Member to proceed with it on-his behalf.

The Honourable 8ir William Vincent {Home:Member) : If F-may say
90;-8ir, I am prepared on behalf of Government to undertake to: cireulate the
‘Bill by exeeutive order unless any one in the House cbjects to that eourse.

Rao Babadur €. 8. 'Subnhmmlyam (Madras Ceded Districts and
Chittoor : Non-Mohammadsn Rural) : 1 do not support the suggestion of the
Honourable the Home Member. I do not think thereis any advantage in circu-
lating a Bill of this character. Itis only an expenditure of time and stationery.

. The Honourable SBir William Vincent: In the absence of a motion for
circulation 1 am guite prepared to accept that view.. If there is any division
of opinion, we will not circulate the Bill. _

. .Mr. 8. C..Shahani (Sind Jagirdars .and . Zamindars.; . Landholders) : Sir,
Dr, Gour was very anxious that this Bill should-be circulated for opinion. . So
-far-as:1 ean'ses; there is absolutely me objection to. this course heing -adopted
.and- I trust that the-seggestion .that bas-. ‘1aade -by the . Honeurable the
.Home: Member will be agespted by the House.

" -"The-Assembly ther adjournéd for Lurieh till Half Past Two of the Clock.

"1 The Assembly re-assembled after Lunch at Half PastTwo of the Clock. \4

RESOLUTION EE MESSAGE OF REGRET AT THE RESIGNA-
| " TION OF Mz. MONTAGU.

"~ 'Mr.N. M. Samarth (Bombay : Nominated Non-Official): Sir, I beg to

‘mowe thé following Resolution :

~ “This Assembly recommends to the Governor General in Council that he be pleased to
wable to His Majesty's Government that :

*The Assembly ex its deep sense of regret at the resigmation by the Right
Honourable E. 8. Mon of the office of “of State for India, in which capecity
‘hte rendered invaluable services to India-and the Empire; for- which ‘services - this mn

dewires to convay its profound semse of gratitude to him and: ite. unabated  bonfidence in ‘the
policy pursued by him as the only policy which wise statesmanship -diotates in the best
interests of the Empire.’

Sir, the Whole country has already given expression to its deep sense of
regret at the resignation by the Right Honourable E. 8. Montagu of his
‘high office of Secretary of State for India. This Resolution is only ?%?.1‘
expression to the feeling of the whole country and of all the people of India,
4o whatever:sehool 'of thought they:belong, i regurd to ‘what -has' happened.
‘I-vonsider it a. calamity that has' befallen ‘this' country, I wuse.the word

( 8701 )
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“ calamity ’ advisedly. All those who have kept themselves in touch with
-what has been happening in the connhz during the past six years know
well what services Mr. Montagu has rendered to the cause of India and the
Empire. - (Hear, hear.) I need nottake long to pass in brief review the
circumstances under which Mr. Montagu came out here to inquire into the
condition of India and to acquire first hand knowledge of the views and
aspirations of the people of India. It will be remembered that in 1915,
Sir 8. P. Sinha, as he then was, presided over the Indian National Congress
held in Bombay and he pleaded strongly for an announcement of policy to
be made by the Government of India and by the Secretary of State to the
effeet that they were working steadily for the attainment of Self-Government
by India. Mr. Austen Chamberlain, who was then Secretary of State for
India, had a hand in drafting the announcement which was ultimately issued
on the 20th of August, 1917, in which India was told that it was the aim of
the British Government to bring about the progressive realisation of responsi-
ble government for British India and that substantial steps will be taken in
furtherance of that policy. Mr. Montagu then came out here and, in
conjunction with a sympathetic Viceroy who was théte ‘at the time, namely,
Lord Chelmsford, went all over the country, analysing the feelings of the
educated classes, analysing also the specific proposals which the Congress had
t forward, and which were contained in what was known as the Congress-
eague scheme, and ultimately made their famous Montagu-Chelmsford
Report. In accordance with this the SBouthborough Committees were appoint-
ed and they also supplemented the information, and a Bill was drafted.
Those who were there at the time will know what opposition was offered to
Mr. Montagu’s proposals, not merely because the opponents were opposed,
some of them, to any progress being made by India in the direction of self-
government, which they considered to be an absolutely revolutionary proposal,
but also partly on account of the proposals for reform emanating from Mr,
Montagu himself. Mr. Montagu rendered to this country the greatest services
which any Secretary of State for India has hitherto rendered (Hear, hear) by
iloting, amidst storm and against great odds, the Bill which the India Office had
g.mfted. All know the history of that Bill, which ultimately became the Govern-
ament of India Act, under which we are sitting here and to which we are here to
give effect. What is the policy which Mr. Montagu throughout maintained ?
Those -who have read the speeches that he made from time to time in the
‘House of Commons know well that he has throughout struggled to bring
India up to the status of equality with the Dominions of the British Com-
monwealth. With that object, he gave India representation at the Imperial
Conference and at the Imperial 'War Cabinet. Then, he made India an
original member of the League of Nations. (Hear, hear.) Representatives
of India signed the treaty of peace as also the Treaty of Sevres, The whole
idea of it was to bring India up to the status of the self-governing Dominions
of the British Empire.

I will now give you an idea of what he meant really by the pronounce-
ment of the 20th August, 1917. Why was that pronouncement made?
Sa%?hng -at the second reading of the Government of India Bill, he

‘That proncuncement was made in order to achieve what I beliove is the only logical,
the only poesible, the omly me@ble. meaning of Empire and Democracy, namely,
an o ity to all nations flying the Imperial flag'to control their own destinies, *
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Never had any Secretary of State before enunciated this' noble principle,
wand, ‘i that noble principle is going to be departed from in any way, it will
e an evil day for India and the Empire. ~In spite of this, we are told that
JIndia is a subordinate branch of the British Government which is 7,000
miles away. Are all these other Dominions also subordinate branches of the
British Government, which is 7,000 miles away? The Covenant of fhe
League of Nations starts with the preamble: :

_ *The high contracting parties, in order to promote infernational co-operation and achieve
international peace and security, by the acceptance of obligations not to resort to war,
by the prescription of open, just and Honourable relations between nations ’

and so on,

“ agree to this Covenant of the League of Nations.

* The original members of th f Nati hall be those signatories which are
nsmed o the annexe to his covenant Ty o 0o (hose signy

And in the annexe to this covenant you will find—British Empire —
«Canada, Australia, South Africa, New Zealand, and India placed on the same
footing. Well, Sir, I have yeét to see that Canada, Australia, New Zealand
-and South Africa will take lying down a description of their Governments
as subordinates of the British Government (4 Poice : € subordinate branch ’),
as subordinate branches of the British Government, seven thousand miles
away. : ..

As many others have to speak, Sir, I will not dilate upon this matter any
further. I will only say this, that Mr. Montagu, as I said, was struggling to
give India the high pssition which India  has now attained already under the
League of Nations. He wished India to determine her own destiny and towards
that end this Reforms Act was passed. I have often thought that he: com-
.bined in himself the political imagmation and insight of Disraeli with the sturdy
liberalism of Gladstone. Disraeli had the imagination to see that he must
.appeal to the eastern peoples ; the Near East problem was dear to him. He
knew that India could not be alienated, that its Muhammadan population and
their sentiments could not be ignored. Mr. Montagu also took the same
view ; he knew that everything that conduced to the peace and contentment
«of the inhabitants of India equal snbjects with others of the King, that every-
-thing that was necessary within reasonable limits to give them what they
really thonught was their due must be done and should be done and should be
qupheld by those with whom lay the ultimate decision of the issue; and I am
.speaking, I dare say, the opinion of my Muhammadan fellow-Members alse
when I say that they are grateful to him for the fight that he made through-
out consistently on behalf of the Khilafat question and the .Khilafat senti-
anents of our Muhammadan countrymen. If he had not done it, he would
-have betrayed his trust. If he had not put forward the view which was
‘necessary to.be put forward in order thata large section of the Muhammadan
(population may be appeased, he would not have been true to his trust, and
.therein lies the great service that he hasalso rendered to the coun as &
whole and tothe Empire, I will not go into other matters, Sir. 1 will only
:say that, that is the only policy which wise statesmanship dictates. Any other

policy with which we are now threatened will, I submit, lead to deplorable
»consequences. Only recently we have been told that this Assembly has behav-
ed in such & mannerthat it has not shown any. sense of responsibility and
that the constitutional reforms which have been given to it will have to -be
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surveyed snd reviewed:again. ' Liet- me say, Bir, just a word in justification - of
theattitude of this Assembly, in order thmé no vendict may be: ' passed ' against
tthis Assembly by-those in high ‘office, which may ultimately ‘result in the
suspension-or abandoment of the:pelicy : for which Mr. Maontagu stood. = Sir,
what is it by ~which : we have been ammated ? The one thingwhich' animates.
this Assembly is akeen sense of respumsibility which impels it to see that the-
Government does not do anything which will accentuate the discontent
among the vast Indian population. Bir, as a humble student of history, I say
that for the atiitnde which this:Assembly has taken ‘I find justification in the
observations of a great writer like Bryce. Bryce in his‘ Studiesin History and:
Jurisprudence ’ made the following observations several years ago. In the
chapter in which he compares the Reman .Empirewith the British Empire
he points out.one cause which brought the, Roman Empire to ruin, namely,
its bad finances. The writer proce:ﬁ' s to say :

*8till 4he warning that Rome has bequeathed is & warning not to be neglected. Her
gréatdifficulty was finance and “the ‘impoverishment of the cultivator. - Finance and the-
poverty  of the ‘ealtivater whe 'is .always .in danger of famine and:is:tazed te the full
aeasure. of hi.upﬁt{‘m are the shnﬂing_.-diﬁ:nlties -of Zthﬁ -1ndian-lﬂminiuh'ation;
and they do mot grow less, for, as population increases, the -sf lo :for food is more
severe and the expenditure on frontier defence, inoluding strategic railways, has gone on
rapidly increasing.’ :

Rao Bahadur T. Rangachariar "(Madras City: Non-Muhammadan

" Urban) : Torrentially increasing.
“ouMr.« N, M.: Samarth: - ‘Torrentially inereasing * are-not his' words but
¢ tapidly imereasing’. ‘' He proeeeds to say :
© 2 There is véslly, 80 !far as ‘can be seen - at-present, only one danger against which the-
Raoglish liave toguisrd, that of prevoking disecomtent amang their subjects by laying om them
100 heavy a burden:of tazation.’ _

If this obly hae dore.anything to protest against too heaxy a burden
of taxationbeing + upon the eountry it has rendered a sevvice to the-
(Government sud bo-the Empire. - {Hear, hear)) . Any allegation that Members
of ‘this :Assensbly aremot alive to -their sense of -responsibility  and -that con-
fidence carmot be reposed in them is. an- allegation which I repudiate from
my placein this House, and ‘I hawe mo doubt -thab -every : Member .of this:
Assembly, :every. Member of Goverament, I 4ake: it, will: agree with usin
saying tzat 'we are animated by the best of motives, namely, saving the Gov-
ernment and': saving the people from the acute discontent - which is bound to-
prevail by toe: heavy a burden of taxstion being placed upon the people. It.
would not have been necessary for me to .make . these. observations if Mr.
Montagu ‘was in office. . But-'as he is not; these leading ‘articles have been
started . now. . I em ‘an: optimist, as I have said so often. I de not think,
gherefore, that anything that the Thunderer may write is. going to take
1 At the  same time, I would not allow aspersions and statements to be
made. which, if left unchallenged, may ‘amount to a.confession of the erime
swhich: has been ‘attributed to wms, namely, of bringing the administration to-
& stand-still. Have ‘we brought the administration to & stand-still ? Well,
Bir, if those leading- articles ‘are an. indication of th:n{::h which is.going
to -be pursued townrds Indis, then, Sir, I repeat my w that it is mot a
poliey “which ‘wise stwtesmanship will . dictate. . Asthewe are several speakers
mP' who are-anxious to:pay - their: tribute to Mr. Montagu, I will not

in the House any longer.” With ¢hese :words : kreommend:'my :Besolution
dur the scseptamce of the: House. '

L]
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Mr. Khagendra Nath Mitra (Bengal : Nominated Official) : 8ir, I rise to
support this Reselution. I have been a silent listener so farnot because silence
is golden but because I fonnd it far more interesting to listen than to speak.
Besides, when ..gverybody seems to speak, it must be the business
of some people. to listen. Others listen too, but they:listen with s
desire to speak, and not infrequently one speaks without l.isteninhg. But1
bave'listened for the sake of listening and with a desireto profit by. the
épeeches to which I have listened, and I must confess that I have prefited
a good deal by listening to the able, well informed and instructive speeches of
‘Members on both sides of the House. 1 -have often felt tempted to speak,
.bat then I remembered the advice of an Honourable friend, who said that we
were. not.expected to speak, but, since he has broken his own. precept to-day
(Hear, hear), and with such conspicnous success, 1 need not hesitate to betray
-his confidence. o
" Coming now to the Resolution'itself, Sir, I think that it “is' a ‘momentous
proposition’ which should be supported by everybody. It isfar-above the
‘narrow, circumscribed area of party politics. I thinkall sections of the
House, both official and non-official, should join so that our voice may gather
force and strength and grow in volume till it reaches far across the -seas to ‘the
British public and to the Ministers of His Majesty. Iltis a ‘cruel ‘irony of
fite that Mr. Montagu should be compelled to lay down the reins of ' office just
‘st this moment, Itisa eruel iro'ny'o;"e fate, I say, that he should abandon the
ship laden with the rich spoils whith hehad a - hand in securing for India in
the shape of Reforms. ~'Sit, I am one of those who believe in Reforms and
I have faith in the justice of the  British people. I think that' the policy
which Mr. Montagu hasinaugurated will not be abandoned, but stitthe credit
‘belongs to Mr. Montagu for doing all that' he has done'for us and we must
‘pay our tribute of respéct to' himv and express our gratefulness in” ho uncertain
‘termis. To every Indian he was an-apostle of progress and concitiation (Hear,
‘hear), and it did India good, it did England good, that the Reforms-were miti--
‘ated under his able gunidance and they have already begun to bear fruit. Sir,
we' are passifig through critical times, times “ which‘are in the words of the-
Honourable Sir William' Vincent, ¢ amazingly critical” Thereis a° good deal
of real discontent in the country,and the situation requires a‘very careful and’
cautious hiandling. Mr. Montagu was just the type of man who ¢ould have,.
by reason of liis broad imagination and largehearted sympathy, led the people
‘of India to realise their aspirations. Sir, if we are umited in expressing our
‘gratefulness, let not our expressions hurt the feelings' of anybody, let our
expression be the measure of our gratefulness: that we feel towards.
Mr. Montagu. As a Bengalee, I have special reasoms to be'grateful to the
late Secretary of State. He appointed Lord Sinha to one of the highest posts
inthe land. (Applause.) This one act would have entitled his name to go-
down to posterity as one of the benefactors of this country, and ‘as we know
he ‘was ‘subjected to'severe criticism both ‘here and in :England for this. We
knew' what an amount of opposition’ he had to fsee in giving this appointment
1o a native of Indis, and we are ' really very grateful to Mr. Meontagu for-
this'and for many other acts which he has domne for-this unfertunate country.
With thesd words, Sir, ¥ 'beg' to support the - Resolution which has been moved
by my Honoutable friend, Mr. Samarth.

-.s-Bir P, 8, Bivaswamy Aiyer. (Tanjore cum Trichinopoly : Non-Muham-
nadan Rural ) : Sir, in desiring t0 . associate myself with-the tributes which.
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<have been paid to Mr. Montagu, I desire to lay stress apon the second Ewt
-of the Resolution. The need for an expression of our opinion that the policy
which has guided Mr. Montagu should continue unchanged in the direetion
-of the affairs of this continent has been emphasised by the sinister suggestion
made in influential” quarters in England that it may be necessary to reverse
the policy which has hitherto guided the conduct of the affairs of Indi.
We have been told that the conduct of the Assembly in connection with
the finance proposals has betrayed a lack of the spirit of co-operation and of
a sense of responsibility. I repudiate that charge on hehalf of the Assembly
-entirely (Hear, hear), and I call upon the official Members of the Govern-
ment as well as the non-official European element to bear witness to - the
sense of responsibility which the Assembly has displayed in dealing with
-these proposals for expenditure and taxation. (Hear, hear.) Have we or
-have we not displayed a due sense of responsibility ? If we had not acted
in the manner in which we have, I am sure we should have been justly
-open to the charge of betraying the interests of the people and the country.
The journal in which these accusations are made itself admitted that the
burden of military expenditure was crushing and thatit sympathised with our
-sentiments, but 1t stated that we chose the wrong method of protest. I
wonder what other method of protest was possible to us? hat other
method was open to us of enforeing our desire that there should be an imme-
-diate attempt at retrenchment and economy? I think the Assembly is
-entitled to look back upon its conduct during the last few weeks with a
.clear conscience (Hear, hear), and I trust that no Member of the Assembly
will be deflected from his attitude in dealing with this matter by the criticisms
-of the Thunderer of Printing House Square or of any otier journal in
England or elsewhere. (Hear, hear.) That a journal of such influence and
such large sources of information should have given the advice, or perhaps,
%o speak more correctly, should have thrown out the suggestion that it has,
3 p.xc is, to my mind, inexplicable. It befrays an incredible amount

_ h of intellectual short-sightedness, not to call it an astounding
ipiece of silliness. I am afraid it may be largely due to possibly garbled
reports of what has taken place, to its not receiving fuller information of our
debates and the, reasons which have led the Assembly to proceed in the
manner it has done and to the course of affairs here. That, I am afraid, is due
1o the extravagant cable service which now prevails and which will continue
to affect the transmission of news in this country seriously to our prejudice.
I hope the policy which is suggested in the “Times’ will not be approved by
.any statesman worthy of the name. Nothing more fatuous, nothing more dis-
-astrous, can be conceived. If the Government in England wanted to drive
this country into revolt, they could not do better than follow the advice
whjch has been given in the ‘ Times’. )
8ir Deva Prasad Sarvadhikary (Calcutta : Non-Muhammadan Urban):
8ir, I hope Ishall not be misunderstood if I strike.a somewhat different
note. I am afraid I cannot agree with the whole of this Resolution. On
a previous occasion I was a party to experience of a sense of regret again
voiced to-day ; that was when the first impulse of disappointment prevailed.
Viewing the thing now, however, in ite proper perspective, 1 refuse to regard
Mr. Montagu’s resignation as anything in the nature of a calamity or even
& matter of regret. It is absolutely the other way. Itis quite clear every-
where that we have come to a parting of the ways, when things have to
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be known, and known exactly as they are. A state of things had arrived
when Mr. Montagu owed to himself, to the Government of India and to
the people of India and to the world at large and particularly to all
Muhammadan fellow subjects to make the position of the Government of India
and his own position manifest to the world. Sir, assuming .that, being
thousands of miles away, men.on the spot, who, we heard sometime ago,
were absolutely to be trusted, are now what Lord Curzon has deserved.fif;:
to describe them to be, what is it that we owe to ourselves and what does
the Government of India owe to itself now ? It is that the people of India
and the Government of India shall no longer be divided in essentials but
shall be one, welded together by force of circumstances such as have been
manifesting themselves within the last few days and will manifest themselves
more in the immediate future. ='What was the position of the Government of”
India 7 How was their action being understood or rather misunderstood’
by the great Muhammadan people of Indis and abroad in respect of what
they regard as vitals ? Everything possible was, as a matter of fact, being.
done, every nerve was being strained to get them justice. Their mouth was
shut ‘and they could not make known to the world what they were trying
to do and could mot do, through no fault of fheirs. That had therefore-
to come out and it was not a bad moment and bad manner of i
out. It will be for British diplomacy now to put itself right, but the people-
of India and our Mubhammadan friends—who refuse to be mere powers—
know exactly how matters stand. That is the great gain of the situation;
which makes me refuse to look at the question as a matter of regret.

There is another aspect also. We are not satisfied with what we have-
got in the way of reforms. We never were, but were ready to give them:
loyal co-operation with a view of getting more. I am sure Mr. Montagu
himself is not satisfied and steps have now to be thought of that would carry
things further. Mr. Montagu out of the Cabinet, unadhesive to office and’
speaking out free, will be a greater force, a greater friend of Reform than.
it would be possible for him to be while transmitted by office and in the Cabinet..
It is the Greater Montagu—like a elastic hero fighting with his back to the:
wall that strikes the imagination. That, Sir, is the way that the matter strikes:
"us now ; and I do not sharein this vote of regret. I donot think either
that stage thunder influences real British public opinion any longer. I do-
not think it-will affect us. What is called the three-penny edition of a.
penny Yngjer in England is not going to dictate to the Indian Government
or the Indian public as to how their policy and career have to be shaped. Nor
will sane British public opinion, that is realising the possibilities of the-
reforims, be so dictated to. I do feel, however, Sir, that it is up to us and
it is our duty to convey in the clearest possible terms to the Cabinet what
this Assembly thinks about the apprehended departure from the policy laid
down by Mr. Montagu, a policy but for the enunciation of which matters.
would have, as sure as anything, taken quite another turn. The British
people ought to be thankful for what Mr. Montagu and those who were
behind him,~Lord Chelmsford and. the Government here that supported
him so well,—were able to effect. The effect of silent work behind like that.
behind  the sereen is grest though le hardly realize its volume or effect.
Tt is the sincere hope of all India an tEe Assembly as the representatives:
of India,—and the Assembly is bound to convey this to the British Cabinet that-
the ¢lightest departure from that policy would cause alarm, nay dismay, im
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quatters, so long free from sach disturbing influences. Sir, the next few weeks
may show a change for which we have to be prepared. I only hope that
the way things are going on will not drive other friends of India much
against their will to cut off their connection with India, however muth some
prople may like it. That is a likely calamity that we do not view with
eqmnm, I hope good sense will prevail and that real disaster will yet
be averted. I do not want to take up time by ezcusing for the House in
tegard to recent happenings. That is wnnecessary, that would be really
accusing the House. Itis a matter of gratification that in this matter there
is no difference of opinion between officials and non-officials, between Hindus
and Moslems, between Europeans and Indians. The sanity and eloquence
from Bengal officialdom of which we have had prime illustration to-day is a
.good omen of the future and of the good feelings that are henceforth going
to prevail between officials and non-officials in the presence of common
danger. _ e .

Mr. Harchandrai Vishindas.(Sind: Non-Muhammadan Ruml]) : -Sir,
in rising to support this Reselufion, I will, with your permission, make a
few.observations. When ' Sir Hepry . Campbell-Bannerman became Prime
Minister, he did two very good things. One was that he gave Self-Govern.
ment to the Sonth ,African Union, and the other was that he ;appointed Lord
Morley (then Mr. John Mortley), Secretary of State for Iadia, because he
‘thought that Morley was the biographerof Burke who was a great friend of
India, and so John Morley would also be a very great friend of India. It
turned out that John Morley was a friend of India, but he did not rise to all
‘the expectations that people had built on him especially when he said - that
Self-Government for India was so far remote that she would not reach it ab
-all, and that we were crying for the moon. Those prognostications were given
the lie direct by Mr. Montagn himself. Whilst in the whole.range, of Secre-
taries of State for India it would be recognised that John Morley was pro-
‘bably one of the best. Mrt. Montagu has excelled him by far a his services to
India. One publicist, that is also a friend of India and one of the best news-
papers in the East if not the best (I mean the Times of India) said the other
-day that it would have been much better if Mr. Montagu had retired imme-
- diately after he gave the Reforms to India, as it was said that it would have
been much better for Napoleon’s reputation. if he had been killed at Waterlog.
I say, ‘No!’ All this good, and the friendship, that Mr.- Montagu has shown
-to India ever since the time of the Reforms, would have been absent, in that
. case, and I quite unite my voice with that of Sir Deva Prasad Sarvadhikary
in saying that Mr. Montagu has resigned at the right moment. One good
‘that has come out of this resignation is that Mr. Montagn has shown that
he is quite prepared to sacrifice himself, to give his blood for India. It was
-at his post of duty in assertion of India’s rights that he has been obliged to
resign. I compare this conduct with the conduct of a General who at his
-post of duty is killed, who refuses to leave the battle and is killed.

Mr. Montagu, "while standing bold in the assertion of the rights of India,
has been killed and I say he is a great martyr. But while he loves India,
-does not India,loye him?.. I am quite sure that throughout the. ages, his
name, if not enshrined in braes or marble, will certainly be ensbrined in the
hearts of the:people. I am not afraid of the thunders of the oracle of
«of Printing Honse Square. I remember when.Sir Charles Rusgell, afterwards
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Lord Russell of Killowen, was advocating the cause of Parnell - in- the Parnell
Commission Inquiry, he quoted Cobden referring to. the :éffusions i of the
ZLondon Temes.: He said that Cobden -had said that, whenever--the ZLondon
Times advocated any body’s cause, that cause was ruined ;- on the other hand;
when the London T¥mes op -any body, that body became successful. -8e;
you may take it for granted that the esame will apply. to -the present pre-
nouncement of the ° Thunderer;,’ and you may take it that our: cause will
advance, and I may say, with Sir Deva Prasad ‘Sarvadhikary, that these
ebullitions need not disturb ns. Now, I was eomparing the Becretary of State<
ship of Mr. Morley with that of Mr. Montagu.. "Mr. Morley, afterwards
Lord - Morley, had ‘not to contend with any difficulties, because, if you
looked at his Secretary of Stateship.for India, you would find that he did not
meet: with awy . oppositien at- all.. On the contrary,. both sections .of the
House wenton supperting ‘him in his Indian policy. - Whereas' Mr. Montagu:
had to contend with difficulties every hour of his life.. . He was beiag houn

by a certain section of the English pepple, he was . being finpricked now and
then and tormented. S$till, with rare courage, he at ‘the helm and
carried on his - policy of befriending and. loving India. I say, ¢ All honour
to you, Mr. Montagu. You -have chosen the right moment of retirement. ’
And this is the right moment that he has retired ; as the whole country from
the Himalayas to Cape Comorin, and  from Calcutta to Karachi, will with
one voice shout admiration, appreciation, and love to Mr. Montagu.

Mr. Darcy Lindsay (Bengal: European) : Sir, this Assembly does, I feel
sure, try to reflect opinion in the country from all points of view. I do not
think it would be doing so on this-occasion if no attempt were made to voice
the views of those' who aré not perhaps as enthusiastic about the late Secretary
of State as some of the speakers who have preceded me. Let me at once
prevent all possible misapprehension by’ saying that the majority of the
community which I represent -mknawlei{ge the great servieces rendered to
India by Mr. Montagw in -éstablishing - the Reforms with which his and
Liord Chelmsford’s names will always be connected. It was pointed out the
other day that to Iiord Chelmsford was due the credit for the initiation of the
announcement of August 1917 and it is an open secret that; had it not beeu
for the Mesopotamia revelations, it would have been Mr. Austen Chamberlain
who would ‘have visited India for the purpose of making the famons Report
on Reforms. In Mr. Montagu however he had an able suoceessor and all
credit is his due for bringing the scheme of the Reforms to a successful issne.
It is obviously improper to discuss in this Assembly the circumstances leading
tn Mr. Montagu’s dismissal. Whatever onr views are, it is clear that, he is
considered by the Prime Minister and his colleagnes to have committed a
grave constitutional blunder. In conclusion, I wish Members thoroughly to
realise that I am firmly in accord with those who desire to make the Reformed
sconstitution a success and I give Mr. Montagu full credit for his share in its
creation. I do not, however, .subscribe to the belief that in him India has
lost an unreplaceable friend. British statesmen there are with ability not a
whit inferior to that of Mr. Montagu, and the canse of India will continue
1?(:: ;eceiv)e‘i_;he full support and sympathy of Great Britain, that is, its right,

“heers,

The Honourable Sir William Vincent (Home Member): Sir, we
seem to have wandered a good deal in this'debate from the real subjeot-of thé
‘Resolution. As I read it, the Resolution indicates-a desire on the part of the
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House to show its sympathy with Mr. Montagu and its appreciation of his
services to India. From that speakers have strayed to attacks on the military
policy of the Government of India and to comments on certain allegations
made in a leading London paper I should have thought myself that it might
have been well if, on an occasion of this kind, we had confined ourseives
strictly to the motion before the House, and indeed I feel that it is not entirely
consonant with the dignity of this Assembly to discuss anonymous newspaper
attacks. (Hear, hear.) Perhaps by reason of the fact that I am so frequently
attacked in the newspapers, I myself pay little attention to such ecriticisms
of Government policy. I do not think any one now in this House need be
alarmed by these articles or suffer undue apprehension on this account. I am
referring in particular to the remarks of one of the leaders in this Assembly,
an elderly statesmen who I thought would never have discussed a question of
this kind on such an occasion as the present.

And now let me turn, Sir, to the real subject of the Resolution. I may
say at once that the Government of India will be glad to forward the expres-~
sion of opinion of this Assembly to the India Office for communication to Mr.
Montagu. On a recent occasion in the House of Commons I was attacked
for having undertaken to forward a similar message of this Assembly by a
clear the line cable. Sir, in spite of that criticism I am quite prepared to
give the same undertaking as I did on that occasion. As to the merits of the
Resolution, it would be improper for me, at any rate, as a Member of
the Government, and what is more, as a permanent Civil Servant of the
Crown who has served directly under Mr. Montagu, to express any opinion
on his services, and indeed I think that every Member of this House wilk
appreciate the reason for this view, for a right to express approval would
connote a great deal more a right to criticize. And it is not always that the
policy of a Secretary of State might commend itself even to non-official
Members of this Chamber. Strictly speaking, indeed, I believe that the
Resolution before the Assembly now might have been disallowed on the
ground that it was not part of the duty of the Government of India to
transfer messages of this kind to the India Office, but I feel that the House
would have thought that we had been acting very ungraciously if we had
recommended such a course to His Excellency. It was in this view that we
were glad to give this House an opportunity of paying its tribute of respeet
and gratitude to Mr. Montagu if it so desired.

At the same time, I must make one suggestion and that is, while ex-
pressing their appreciation of the conduct of the late Secretary of State,
Honourable Members ought in propriety to abstain from anything which
might even be interpreted as casting any imputation upon the conduct of
others. Any such action must be embarrassing to the Government of India
and might have injurious results, for as I think all Members of this Assembly
understand, the position of the Governmeut of India, particularlyin regard to
this question of the Turkish peace terms, is one. of some delicacy. It has
never been alleged that we had no right to formulate our views. I believe
indeed that it bas been authoritatively stated that it was not only our right
but our bounden duty to express the views of India on this subject and
I do not think either that we have ever been criticized officially for
wanting to publish them. In no way, as faras I know, has the conduct
of the Government of India been impugned by His Majesty’s Government.
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Sir, T have heard the word ¢ threaten ’° used once or twice in the course of
this debate in connection with a possible change in the policy of His Majesty’s
Government w¢s-g-v2s India. All T can say is that I have seen nothing in
the correspondence on this subject which justifies any such apprehension in
the mind of any one. 1 will cite the exact passage which I have in mind
in making this statement, a passage from a speech of Mr. Chamberlain.
I am quoting from a press extract, but I have no reason to suppose that it is
not accurate. The citation runs:

¢ The acceptance of Mr. Montagu's resignation did not indicate a change of policy on the
- part of Government.’

Taking that merely as a telegraphic summary (I have no doubt that the

fuller report of the speech when it comes out will give us more complete in-
- formation), I submit that the bare statement which I have read out supports

the view which I have put before the Assembly. I have only one more
word to add. It has been suggested that the policy of the Government of
India v¢s-a-vzs the non-co-operation movement, in particular in relation to
the arrest of Mr. Gandhi, was affected by Mr. Montagu’s resignation. I
want to malke the position on that point quite clear and definite. The resig-
nation of Mr. Montagu had nothing whatever to do with our action in prosecut-
ing Mr. Gandhi. All T can say is that in our present policy, whether it was
right or wrong #is-a- s those who are leaders in this non-co-operation move-

ment, we have had the loyal support of the Right Honourable E. S. Montagu.

Rao Bahadur C. S. Subrahmanayam (Madras ceded district and
Chittor : Non-Muhammadan Rural) : I have been listening to my Honour-
able friends who preceded me and I wondered whether the Resolution which
is printed here found a place in the speeches. We have met here to express
our regret at the resignation of one of the greatest Secretaries of State for
India, and our high appreciation of the services he had rendered to this
country. The news of the resignation was received over a fortnight ago and
owing to the exigencies of the business of the House this subject could not
be brought up before the House much earlier. Now, as it has come to-day,
we forget the main purpose of this Resolution and we take note of circums-
tances which have arisen during the last fortnicht. And so,.with our
usnal short memories, we have gone on and talked about things which have
taken place subsequent to the resignation and forgotten to say much about
‘the Resolution itself. Now, there isa way of whittling down or diluting a
ptoposition and in the multitude of criticisms and counter-attacks, like those
we have seen dealt out this afternoon, we are apt to overlook the main pur-
pose of the proposition. 1In these days, Sir, facts and events crowd so fast
upon each other that, before we have time to look over the events of a few
days past, other happenings divert our attention and previous events become
merged with those that have succeeded. The criticisms which have been refer-
red to, I mean the remarks which have appeared in newspapers, have no place
here. That was what I wanted to put before the House. In regard to a
change in the policy of Government because Mr. Montagu has resigned,
we have been assured by the highest authorities very soon after the resigna-
tion that there is no such likelihood, and that apprehension, at any rate at
present, need not be entertained.

The fact which should always appeal to every student of Tndian History
and every man who loves this country is that during the short period of less

c
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than five years, Mr. Montagu has heen able to hurry matters so and to do
what probably could not ordinarily have been accomplished in 25 or 3+ years.
If the steps taken in the matter of Reforms are looked at in their proper
perspective, the ordinary observer will see that, in his short tenure of office
he has taken India along far far ahead of what might have seemed possible

ﬁ::xg during a much longer period. That is the fact which we ought to remem-
rst.

There is another aspect of his career in connection with India which we
should not forget. He was held up to obloquy ; he was aseailed in vitupera-
tive language, and the early part of his tenure of office was marked by a
volume of abuse in India itself from various sections of the community. He
withstood all that ; he overcame all that and, in spite of that, he bas been able
to carry out his main purpose of lifting the status of this country to a much
higher level than that it was before. I, Sir, associate myself with all that has

been said by my Honourable friends which is germane and relevant to the
Besolution before the House.

Maulvi Abul Kasem (Dacea Divicion : Mubammadan Rural) : Sir, I
beg to associate myself with every word that bas fallen from my friend, the
learned Mover of this Resolution. I will follow the advice of the Leader of
the House and not digress from the main point of the Resolution or bring
in something which may embarrass the Government. I have to say this
that, as an Indian, I am grateful to Mr. Montagu for all that he has done
for India and its people and everyone’knows what he has done. But as an
Indian Mussalman. I am all the more grateful to him for what he has done
for Islam and the Indian Mussalmans. (Hear, hear.) I have only to add,
Sir, that the Government of India, Lord Chelmsford’s Government and Lord
Reading’s Government, and Mr. Montagu, were doing all that they could
do earnestly, honestly, sincerely and zealously, for the Khilafat question, and
this knowledge was the only thing which enabled me and many of my
friends to come to this Assembly and to associate with the (Government with
a light heart and clear conscience. (Hear, hear.) In these days, Sir, India
is divided into various parties and we can hardly talk of a united India in the
general sense of the term. “We have got our Moderates and our Nationalists,
we have got our co-operators and our non-co-operators, we have got the
Hindus, the Muhammadans, the Parsis and the Jains; but, at any rate, there
is a united India, so far as Mr. Montagu’s personality is concerned (Hear,
hear) and so far as the feelings of gratitude to him for his services and
regret at his resignation are concerned. On the announcement of his resigna-
tion, the thing which attracted my attention most was the telegram of
gratitude and regret sent to him by Maulana Abdul Bari of Lucknow and
.Mr. Musheer Hossain Kidwai, two devoted leaders of the Mussalman com-
munity, so far as the Khilafat question is concerned, and this has brought
about a united feeling in this matter, and I helieve that thore who have eyes
to see and ears to hear will make a note of these facts in framing the futare
_policy with regard to Islam and India. With these few words; gir, I beg to

. associate myself with the Resolution on behalf of myself and my Mubam-
madan friends and countrymen, both in this House and those without the
range of my hearing. (Applause.)

The Honourable Dr. T. B. Sapru (Law Member): Sir, in speaking
to this Resolution I am afraid I cannot forget the restraints which my office
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imposes on me. I am not going to"speak one word about constitutional pro-
prieties or improprieties, nor am 1 concerned with any attack on ‘any person
who may be directly or indirectly involved in the resignation of Mr. Montagu.
As an Indian Member of the Government who has the privilege of sitting in
this House, I think I should have been wanting in my duty if I contented
myself by recording merely a silent vote. 8ir, if we go back to the history of
political agitation in this country during the last 30 or 40 years, what is the
outstanding fact that we observe ? I think everyone in this House, who has
been in the public life of this country during the last 30 or 40 years-or who
has been associated at some period or other of his life with the National Con-
gress, will bear me out that the great pioneers and leaders of political life in
the eighties of the last century were not Indians but some Englishmen. Even
to-day names like those of Allan Octavius Hume and William Wedderburn are
names to conjure with among Indians. It is very seldom, however, that
Eou find Englishmen occupying official position arousing the enthusiasm which
nglishmen out of office do arouse.

It was not till Allan Octavius Hume and William Wedderburn had given
up their office that they stepped forward to lead the country in political life,
the development of which we all know: but it was the rare good fortune of
Mr, Montagu that, while he held office, he aroused enthusiasm about himself
in the Indian mind, such as no other Englishman before his time had aroused.
I am, therefore, entitled, more particularly because I have been behind the _
scenes and I have watched the process of the development of the Reforms
since the year 1917, to ask, what is the secret of the hold which Mr. Montagn
has upon the Indian mind and upon Indian belief. Any other Secretary of
State may have given us reforms: his predecessors did give us reforms of
some sort or other : any other Secretary of State in times to come may give
us larger reforms ; but the fact remains that, so far, there has not been that
enthusiasm about any predecessor of Mr. Montagu as there has beén about
him. Why is it, therefore, that he has aroused so much enthusiasm? It is
not really the actnal amount of work that he has done, which is responsible
for the enthusiasm, as the spirit in which he did it. (Hear, hear.) I think on
one memorable occasion the late Mr. Gokhale made the observation that, if
the bureaucracy were national in spirit, though it might be foreign in
personnel, much of the dispute in this country would cease to exist.
Applying it to Mr. Montagu, I think it may be permissible to say that,
although he was an Englishman, although he was a foreigner, and although
he represented a foreign system, yet in bis outlook, in his hopes, and in_his
aspirations on hebalf of India, he was perfectly national in spirit. (Hear,
hear.) That was really the secret of his hold. I do not think, and I am
speaking with the utmost possible sincerity of which I am capable, that it
is possible for us to predicate of any English statesman, that he has been

cable to aﬁpreciate the Indian point of view so thoroughly as Mr. Montagu
did. (Hear, hear.) But, Sir, the task of every reformer, as we all know,
has been at all times, and in all ages, and in all countries, beset with difficulties
of a considerable character. He has to fight against inherited prejudices,
against hoary traditions, against beliefs and disbeliefs, which stand in his
way. When he has conquered these initial difficulties, he has got to fight
against the impatience of his own followers. All this may be said to have
been literally true of Mr. Montagu, and although the difficulties in his way,
both in England and in India, both with Englishmen and with Indians, were
- and have been very great, yet it must be acknowledged by the bitterest critics
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of Mr. Montagu that never once, during all these six or seven years that he

held the reins in_his hand, did he ever falter or lose faith in the capacity of
Indians or in the destiny, of this country.

Sir, when I appeared before the Joint Parliamentary Committee in 1919,
as a witness, a Committee of which Mr. Montagu was a member, the one
impression left on my mind as on the mind of every other Indian, to whatever
school of political thought he might have belonged and howsoever much he
might have differed from Mr. Montagu in regard to individual matters of
reform and, howsoever much he might have regretted that Mr, Montagu was not
. prepared to go further than he actually went, was that we could not
honestly dispute his intentions, or doubt for a moment that he was our warm-
est supporter and greatest friend. That was the conviction which
every Indian brought back with him from England. Sir, there are some
who hold that the Reforms - which are associated with the name of
Mr. Montagu were a very big step. There are others who hold that
the Reforms did not go as far as they might have. I am not going
to enter into this controversy. I recognise that there are two opinions possible
on this question. But whit I do maintain is that, if there is a party to-day
among the Indians which is prepared to work the Reforms honestly and
Zealously and faithfully in the hope that these Reforms will lead to bigger
Reforms until our national aspirations are fulfilled in their entirety, it is due
" to the personal influence.and magnetism of Mr. Montagu. (Hear, hear.) 1
think it would be a great mistake to suppose that the Moderates, and I claim
to be a Moderate of a certain type, were absolutely in agreement with
Mr. Montagu. Let me assure the House and let me assure everyone
interested in that assurance that there can be no greater mistake than to
suppose that the Moderates were in complete agreement with Mr. Montagu.
But the fact remains that, although there may have been disagreement
between them, although some Moderates may have thought that Mr. Montagu
had not gone as faras he might have gone, yet there was not a single
Moderate who did not implicitly believe in his sincerity and in 'his love for
India. That was really the secret of his success.

Sir, I do not wish to take the time of the House unnecessarily. But one
thing I shall venture to say, and it is’ that, long after the present-day
controversies have been forgotten, long after the present clash has yielded to
8 serener atmosphere, when our best aspirations and our highest ambitions are
realised, the names of Mr. Montagu’s critics will be forgotten names and if
the name of any Englishman will then stand above every other name

to evoke the highest gratitude from Indian hearts to England, that name
will be the name of Ldwin Samuel Montagu.

8ir Jamsetjee Jejeebhoy (Bombay City : Non-Muhammadan Urban) : Sir,
I should like very briefly to associate myself with the speakers who have
preceded me in their just tribute to the services of Mr. Montagu to this
country. His name will go down to history as that of a liberal statesman
of great sympathy for the vast population of this country. The Resolution
gives expression to the universal feeling of all communities, great or small,
m India. Asa r:gresentative of a small community, I can justly say that
my community had the fullest confidence in his statesmanship in initiatin
and carrying through‘the Reforms. I can only trust that this policy wiﬁ
not be departed from even by a hair’s breadth, as such a course will be fraught
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with the utmost danger to this country and the British Empire. By all means
let us pursue the policy of preserving law and order, but, for ,Heaven’s sake,
do not talk of putting the Reforms into the melting-pot.

RaiBahadur Bishambhar Nath (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural) : Sir, I cordially associate myself with the Resolution that
has been moved by my Honourable friend, Mr. Samarth. Sir, it was at a critical
juncture indeed that the Right Honourable Mr. Montagu accepted the office of
Secretary of State for India. It is needless for me to say, how by his broad
statesmanship and sympathetic administration of Indian affairs, he has rendered
a signal and conspicuous service to thes British Commonwealth. In fact, by
his skilful piloting, he has saved the ship of Indian affairs, if I may say so, from
being wrecked on many an occasion. He did not take long to realize that, if
the British connection with India is to endure, as it is desirable that it should
for the good of either country, nay for the good of the British Commonwealth

*and thus for the world, the old wooden bureaucratic system of administration
must give way and give way very soon to a responsible form of Government
in India. He did not rest satisfied with merely entertaining a pious thought,
as perhaps many in his position might have done, He seriously took up the
matter and translated his words into deeds by getting the Reform Act passed.
He succeeded, I am glad to say, in placing our country on the road to respon-
sible Government, which I am sure will not take long in leading her to reach
the desired goal. Sir, I would not refer to the painful circumstances which
led to his resignation. It is not for me to say, how he felta victim to an
unjust and unrighteous cry of the shortsighted people who are not friends of
India. I would simply content myself with paying my humble but respectful
and sincere tribute to the work done by Mr. Montagu for the good of our
country,

Mr. Syed Nabi Hadi (Rohilkhand and Kumaon Divisions : Mubammadan
Rural) : Sir, I have great pleasure in associating myself with the remarks made
by the Honourable Mover of this Resolution. India has had a series of able
Secretaries of State, some of whom have rendered important services to India
but I am sure I am giving expressions to the feelings of this House when I
say that among the occupants of White Hall no body occupies a more pro-
minent or & more honourable place than the Right Honourable Mr. E. S.
Montagu whose untimely and sudden resignation has sent a thrill of sorrow
throughout the country.

It is hardly possible to attempt to do anything like justice to the great
works of the outgoing Secretary of State. India will ever remember with
gratitude the Declaration of 20th August, 1917, made in the House of Com-
mons shortly after Mr. Montagu came into office. Mr. Montagu’s appoint-
ment had raired high hopes in India and to the unperishable credit of that
distinguished statesman, it must be remembered his record of devotion and
sacrifice has well fululled those hopes.

His coming out to India in the cold weather of 1917, conducting a thorough
and careful exatnination of the Reform question, receiving numerous deput-
ations, patiently discussing the whole problem with those interested in the
matter and subsequently producing a report duly signed by himself and Lord
Chelmsford are events of but yesterday. The introduction of the Government
of India Bill in the House of Commons gladdened the hearts of friends of
Indian political Reforms. The appointment of the Joint Committee of the
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Parliament was another momentous event. How skilfully Mr. Montagu
piloted the Bill through the House of Commons bound him ever closer to the
hearts of Indians with chains of affection.

His advocacy of the Indian cause in Crown Colonies and Self-Governing
Dominions shows how completely and unqualifiedly Mr. Montagu identified
himself with the cause of this country.

His efforts to secure fiscal autonomy for India are a further proof if proof

be needed that Mr. Montagu’s activities to improve the lot of the country
knew no limits. : “

But I would be failing in my duty if I abstain from mentioning that un-
surpassed and perhaps unsurpassable services which the late Secretary of State
rendered to the Khilafat cause. In fact, Sir, it is impossible for any critical
observer to ignore this matter in relating tothe history of past three years,
Mr. Montaga himself has said that he was on the verge of resigning previous
to the 6th March. It is no secret now that on several occasions Mr. Montagu
pressed the Muslim and Indian point of view before the Cabinet with a warmth
and insistency which could not perhaps be exhibited by any body except an
Indian. It is fitness of thing, Sir, that in passing this Resolution we should
specifically refer to the noble efforts made by him in the Khilafat cause.

Among the various and many services rendered by Mr. Montagu will ever
be remembered by posterity with gratitude and affection the Reforms Scheme
to which this House in its present form and in its present powers owes its
existence and his advocacy of the Khilafat cause which is a matter of religious
faith with over seventy millions of His Majesty’s subjects.

In conclusion, 1 may add that the latest efforts of His Excellency Lord
Reading and the Right Honourable Mr. Mon in respect of pf‘urkish
problems have placed not only His Majesty’s Indian Muslim subjects sbut
{ can say the whole Muslim world under a deep obligation. In doing so I
dare say the Indian authorities have done their best for the good of the Empire

in pacifying the feelings of the Indian Muslims to a certain extent.

. As my amendment is covered by the Resolution as explained by the
Honourable Mover I do not wish to press it before the House,

With these remarks I support this Resolution.

Muokhdum Sayed Rajan Baksh Shah (South-West Punjab: Muham-
madan): (The Honourable Member spoke in the Vernacular¥*.)

‘Mr. Abdur BRabim (North-West Frontier Province : Nominated Non-
Official) : I feel most deeply the event that has taken place. I think
everybody will agree with me that the resignation of Mr. Montagu has excited
the indignation of the good and the wonder of the bad. I am sorry, Sir, that
the speakers who have just preceded me hLave taken a very narrow point of
view in judging him ; and if I may take the liberty of saying so, they have
done him an injustice. I will say this, Sir, that he was the only Minister, the
only statesman, of which a State could be proud. When I was in England, I
did not have the honour of being his friend; but I always listened to his
speeches in the Union Club and I have been a constant reader of his speeches ;
and I will describe him in a few words as the only Minister in this time of

# The original speech together with an English transletion will be printed in & later
issue of these Debates. -
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prejudice who had equal esteem and love for all the sons of Adam. He was
» man whose conviction was that man was not made to be the property of man.
He was a man; Sir, who believed that the happiness of the governed was the
sacred duty of every Government. He was a man who never changed unless
the beings whom he governed changed ; he was & man who when fear failed
to control any matter looked for love, affection and goodwill. He had the
support of an approving conscience which instructed him to do what was right
an leave the consequence to God. Sir, I say that he was a man whose heart
always throbbed for the good and for the happiness of India  This being the
case, Sir, it is the sacred duty of every Indian to have his image in bis eyes,
to have his virtuein his heart, and he should consider Mr. Montagu’s resigna-
tion as a personal loss with indignation and despair. :

Mr.T. A. H. Way (United Provinces : Nominated Official) : Sir, I rise to
express my sympathy with the spirit underlying this Resolution, the spirit of
appreciation of the great benefite which have acerued to India from the scheme
of Reforms associated with the names of Mr. Montagu and Lord Chelmsford.
(Hear, hear.; We British officials in this country realise that we are here to
help India to fit herself for Self-Government (Hear, hear, and that, if we
are not here for that purpose, there is no justification for our existence (Hear,
hear), and we believe that the Montagu-Chelmsford Reforms Scheme is a
long step forward in the direction of that Self-Government. :Hear, hear.)
Sir, recently many pessimistic things have been said even in this House about
the Reforms by persons who perhaps do not fullv understand the capacity of
British statesmanship for successfully working illogical systems. (Hear. hear.)
But, Sir, we British officials are optimists and we mean to make the Reformsa
success (Hear, hear), and I feel sure that this House, by passing this Resolu-
tion, will show that it is not on the side of the pessimists.

Sir, the policy of the Reforms has been described as one of trust and
conciliation, and even in this materialistic age there are many idealists among
British officials in all parts of India and in all Departments of Government,
civil and military, who believe in that policy. (Hear, hear.) Sir, one of the
good results of the Reforms Scheme is that, in this House especially, non-
officials and officials have had greater opportunities than before of getting to
know and understand each other. Mr. Rudyard Kipling has said that we are
all islands shouting to each other across seas of misunderstanding. (Hear, hear.)
The Montagu-Chelmsford Reforms Scheme has bridged some of those seas
(Hear, hear), some of our non-official friends have discovered vo their surprise
that we are not so satanic as they thought us (Laughter), and, when they see
us close, we appear to be almost human, and they find that our ideas of duty
and pleasure are not merely limited to forcing people to pay taxes and sending
them to jail. On the other hand, officials also have had an opportunity of a
new and extended angle of vision and have learnt many new things. For
instance, we learnt lately that the policy of the Government of a mighty
Empire may depend upon the pay of a stenographer. Sir, in these critical
times, India has great need of optimism and idealism. The Montagu-
Chelmsford Scheme of Reforms is full of optimism ard idealism, and there-
fore I express my sympathy with the spirit of this Resolution, (Hear, hear.)

Munshi Iswar Saran (Cities of the United Provinces : Non-Muham-
madan Urban) : 8ir, in paying one’s tribute to Mr. Montagu, it
is not necessary to compare him either with Disraeli or with
Gladstone or to go the length of saying that he has the combination of the good

4P,
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- qualities possessed by both. Nor is it necessary to criticaH{ ravi@: the whole
career of Mr. Montagu as Secretary of State for India. It may be that there
exist differences of opinion as regards the policy of Mr. Montagu in relation to
certain matters. but I do not wish on this occasion to sound any discordant note.
T wish to say that amongst the public men in England of the front rank there
is not one man who has the same intimate knowledge of Indian questionsas
Mr. Montagu, nor is there one man amongst them who has the same intimate
and real touch with the public men in this country. Mr:. Montagu has stood
by us firmly and has tried according to his own lights to discharge his duty
faithfully. But, Sir, my submission is that Mr. Montagu has been a greater
friend of England than of India. He had the vision to see that the old
machinery could not continue to exist; he had the vision to see that you
cou'd not keep down one-sixth of the human ruce under a machinery which
had got rompletely out of gear, and, therefore, in the interest of England and
in the interest of India, he tried to give us these Reforms in conjunction
with Lord Chelmsford, 8ir, I am one of those who believe that these Re-
forms have not created a new heaven and a new earth. My Honourable
friend. the Law Member, has said that he is a Moderate of a certain type, and,
Sir, I do not mind saying that | am an Estremist of a certain type. 1 am one
of those who hold that these Reforms are not quite satisfactory and are not
quite adequate. But, Sir, we recognise that, if Mr. Montagu had not those
limitations under which he had to work, if he had not to take into considera-
tion the forces that were arrayed against him, it is our belief—it may be
right, it may be wrong —that he would have gone much further than he has
actually gone. Sir, we have heard much about the Khilafat question, but
before I epeak about it, I do not forget the warning given to us by the
Honourable the Home Member that we should not criticise the Government
in England or for the matter of that, anybody, because, poor and helpless
as we are, our criticism might offend people in high quarters and that might
bring very serious consequences for ourselves. Sir, I quite accept that.

The Honourable Sir William Vincent: May I rise to make a personal
explanation? That is not the line that I took at all. Indeed, the statement
is, if I may say so, an unfair misrepresentation of what I said.

Munshi Iswar Saran: I only qluoiaed the Honourable the Home  Member

and I drew my own inferences. I have never said that the Honourable the
Home Member has asked us to draw these inferences.

Sir, it is not for us in this House to sit in judgment on the action taken
against Mr. Montagu by anybody in England. There are those who hold
that, if there was a constitutional blunder committed by Mr. Montagu, it might
well have been condoned. But, be that as it may, I must take this opportunity
of saying that there is a widespread feeling—and again I repeat, I donot pause
to consider whether that feeling is right or wrong —~that Mr. Montagu has .
been made the victim of the change that has come in the attitude of some
people in high quarters. Sir, if that be so I sincerely hope and I devoutly
pray that it may mot be so—then I join with my Honourable friend, Mr.
Samarth, in saying that any change in the present policy will lead to most
disastrous results, not only for this country, but for the %mpire as a whole.

Sir, as regards the Khilafat question, I was going to say that the Muham-
madans of India—Hindus are in considerable sympathy with Muhammadans in
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regard to the Khil fat question—are all agreed that the Government of India
and Mr. Montagu have done all that they could in favour of the Khilafat
_ question, and they hold, —rightly or wrongly is a different matter—that the
Government of India and Mr. Montagu did very well in publishing that
telegram, because that showed to them clearly, unmistakeably, that they were
making the most strenuous efforts in order to have the claims of Muham-
madans in regard to the Khilafat question, and indeed to have the views of the
entire Tndian people in regard to this burning topic of the day, prominently
brought before the authorities concerned. I submit, Sir, that if such an
announcement had been made a little earlier, it is possible that the course of
events in this country might have taken a different turn completely. It is
very s:ldom on public questions that I find myself in agreement with the
Houourable gentlemen occupying the front Benches on the Government side,
but there is one remark which I shall ask your permission to make. Never
was a truer sentiment expressed than the one that was evpressed by the
Honourable Sir William Vincent when he said that he was not distarbed by
the comments of the ¢ Times’ or by the comments of any other .paper. That,
I submit, is the right attitude for us to adopt. Simply because there appears
something against Indian aspirations in some papers it is unmanly fo lose
courage, to lwse heart,—I deprecate it and I deplore it. And, if the Honour-
able Sir William Vincent will permit,me to say so, I agree with him entirely
that, in spite of what has appeared or may appear in future in these papers,
let us sincerely hope thatthe policy of the Government of India and the
authorities in England will continue to remain as it is. Nay more, the policy
of Government, we hope and trust, will be changed and made more responsive
to the changed and changing feelinge and sentiments of the people. As
regards Mr. Montagu, let me add only one more word. We hope that, as
he is now out of office and no longer under those restrictions under which he
was so far, he will be able, in his freer position, to render greater service to
India. Mr Montagu understands the Indi:n problem, and has got a gras
of the difficulties that are confronting the people and Government to-day, ang
I sincerely hope that, by his advocacy of our cause, he will be able to render
distinguished service not only to India, but to India, England and the Empire,

Mr. W. M. Hussanally (Sind : Mubammadan Rural) : Sir," I heartily
associate myself with what has been said by my Honourable friends, and, in.
supporting this Resolution, I will confine myseﬂ only to the Khilafat question,
a question which has sorely tried the Indian Mussalmans for all these years.
One cannot help feeling that the Cabinet, in accepting Mr. Montagu’s
resignation, has perhaps put back the hopes of the Indian Mussalmans in
regard to a treaty with Turkey which would be acceptable to the Muslim
world. The Premier announced some time back that the British nation was
prepared to revise the Treaty of Sevres and the Mussalmans are well aware
that that was due to the earnest efforts aud endeavours of Lord Chelmsfurd,
the present Viceroy, and the Government of India, in which our friend,
the Honourables M}Ea.u Sir Muhammad Shati, could not have escaped playing a
very smportant part.

But, Sir, all those efforts wonld have been of no avail without the whole-
hearted support of the Secretary of State. To all of them the grateful acknow-
ledgments of my community are due. The Mussalmans of India, as I said
before, cannot let Mr. Montagu’s retirement go without expressing to him the
deepest gratitude and sympathy. Perhaps no Mussalman in his place could

s *
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have'tackled this very difficult question in a better way than did Mr. Montagu
and it is all the more painful to us that this very problem should have been
the cause of his resignation. Sir, we Mussalmans, in lamenting the in-
opportune resignation of Mr. Montagu at this junctare, must remind the-
British Cabinet that nothing short of the restoration of Thrace .

The Honourable Sir William Vincent: Is the Honourable Member in
order in discussing the Treaty of Sevres, or the action of His Majesty’s:
Government in connection with that treaty, on a motion of this kind ?

Mr. President: I was just going to draw the Honourable Member’s
attention to the fact that the discussion of foreign policy is beyond the
purview of the Assembly. The Honourable Member has already made his
point sufficiently clear.

Mr. W, M. Hussaually: I was only putting forward the view and
feeling of the Mussalmans of India on a matter so vital to them, but, if
I am ruled out of order, I shall not refer to it.

I would conclude then and add that Mr. Montagu’s name will go down:
- to posterity as a byword and will be inseribed in the pages of history in letters.
of gold. .

Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan Urban) ¢
Sir, you can understand my eagerness to speak on this Resolution. As the
House will probably remember, it was my privilege last month to move
the House express unanimously a vote of confidence in Mr. Montagu. At
that time a notice of wotion was given by Sir Joyson Hicks to move a
vote of censur- on the late Secretary of State. Fortunately. the attempt
to discredit Mr. Montggu in Parliament was then defeated, but, the day
after that motion was defeated, we had the misfortune to read in the very
paper whose compents my Honourable friend opposite and Mr. Iswar Saran
wounld ask us to belittle, namely, the ¢ 7imes,’ that the time had come when
.Mr. Montagu should give up office. I admit, Sir, that we never kmew at
the moment that that paper which we are asked to belittle exercised so
great an influence over the Cabinet that its suggestion should be carried
out after a short time by the Cabinet. I belive, Sir, that it would be
difficnlt for us to belittle things that appear in a paper of that character.
But this I must say, that, even though the Calinetin its apparent dislike of
Mr. Montagu was influenced by what-appeared in the  Times’ I want this
to be made clear that nothing that the °Times’ or, for the matter of that,
any influential paper in London writes will influence the opinions of the
Indian public, of this House, or will prevent this House from taking
the course which in the service of this country it thinks proper to take,

It would be, Sir, inappropriate on my part not to speak of, and express
once more, the confidence that the House has in Mr. Montagu when he is
out of office, especially when I did so with great emphasis when he was
still in ohece. 1 join hands with my Honourable friend, Sir Deva Prasad
Sarvadhikary, in feeling that. optimistic as I am, I have no reason to des-
pair of India s future because the Secretary of State is gone. The other
day, speaking on e Resolution of Mr. Schamnad Bahadur, my Honoor-
ahle friend, Sir William Vincent, took a very gloomy view of the present
situation in India. He was justfied in taking that view. Beveral things

<
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bappening around us dishearten us and, for a moment, make us believe that
after all the future of this country is very uncertain. I admit that there
was great force in this fear expressed by my Honourable friend. I admit
that, if this fear exists, it-is due largely to.the bebaviour of those Indians
who, not understanding the high goal to which Mr. Montagu intended to
lead this country, threw dust onhim in season and out of season, tried to.
discredit him and joined hands with those reactionary forcesin England,
who, at the ssme time, were also engaged in discrediting this noble Secre-
tary of State. Their views were divergent ; the Extremists were working
from an angle of vision which was entirely different from the angle of
vision which promoted the reactionary forces in England, but, unfortunately,
one thing was common to both, and that was their narrowness of vision,
that want of a wider outlook, which alone brings out all that is bestin a
man in working for a noble goal, that goal here was to bring both coun-
tries together for the welfare, not only of this country, or of tireat Britain,
but also for the future welfare of the world. It was this lack of under-
standing on the part of the Extremists here ; it was this lack of understand-
ing on the part of the reactionaries in England, which is responsible for the
giving up ultimately of office of a man of Mr. Montagu’s calibre, whose
services, however much we may try to give expression to our appreciation
of them at the-present moment, can never be estimated at their true value
now ; but they are sure to be fully® estimated by future generations when
his work will have accomplished that permanent union between Great
Britain anl?l India which is so necessary for the welfare and for the progress
of the world. -

Sir, I associste myself with all that has been said about Mr. Montagu
and Iagree with my Honourable friend, Sir Deva Prasad Sarvadhikary, in
what he said, that Mr. Montagu outside the Cabinet will be a greater force
for the good of India than Mr. Montagu inside the, Cabinet. I want to as-
sure for Mr. Montagu from my seat in this House that sensible opinion in
India will look upon him as the leader of that opinion in England.

The Honourable 8ir William Vincent : Sir, I move that the question be
now put.

(Several Members expressed dissent.)

Dr. Nand Lal: (West Punjab: Non-Muhammadan) : I must thank the
Chair for giving me a chance to speak.

Sir, there is a unanimity of opinion in this country that Mr. Mon:
endeavoured to do justice to his trust and eventually succeeded in doing that.
There can be no two opinions about the fact that he secured for India the right
of representation in the Ltague of Nations. It cannot be denied --and it has
been admitted on all hands—that his sincere attempt was that India may
have equal status. On account of all his noble actions in the inter®sts of
India he deseryes commend-itions and praises at the hands of Indians, and
I think in moving the Resolution, under debate, we are doing what we ought
to do. To my mind, Sir, Mr. Montagu was head and shoulders above some
statesmen in FEngland and in other countries and there are several reasons for
the distinction which he has won. To my mind, as Under Secretary, he had
a golden opportunity of studying the Asiatic minds and the Indian views.
Being a very attentive student, he studied these questions very intimately-
and the result of that intimate study was his success. He came to

1 t



8722 LEGISLATIVE ASSEMBLY. [25TE MarcH 1922.

[ Dr. Nand Ial. ]

realise that notbing can gainsay the fact that there was an innate love
in the mind of ar Englshman to give representative institutions to
every deserving people in the British Dominions. He came to realise
that it is always better to pay sufficient regard to the aspiratiorfs of
educated Indians in India. He came to realise that it is sympathy, deep
sympathy with Indians which will strengthen the bond of affection between
¥ngland and India. He had that political courage which, 1 may be allowed
to submit, his predecessor did not exhibit. The introduction of the present
Reforms bears testimony to his political liberality. Hedid not act like a philo-
sopber thinking that perhaps the result may not be good. He had that poli-
tical courage. which made him come out and at once advocate and plead that
Reforms should be given to Indians. Since he has done all this for us, as I
bave already submitted, we feel indebted to him and I think we are doing our
duty to express our sincere appreciation.

As to the question ¢ what will be the fate of the Reforms now?’ I am
one of the optimists and my own view is this that the Reforms will succeed
and that they have really brought home to some of the critics that the Incians
are quite capable of doing justice to what has been given to them and they
are quite ready to receive what may be granted to them after a reasonable
time, With these few remarks, 1 wholeheartedly support the Kesolution
which has been so ably moved by my learned friend, Mr. Samarth.

Mr. J. Chandhuri (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : I move that the question be now put.

Mr. President: The question is:
*That this Assembly recommends to the Governor General in Council that he be pleased
to cable to His Majesty's Government that :

“The Assembly resses its deep sense of regret at the resignation by the Richt
Honourable E. 8, Montagu of 1he Office of Secneta? of State for India, in which
capacity he rendered invaluable services to India and the Empire, for which services
this House desires to convey its profound sen-e of gratitade to him and ite
unabdted contidence in the policy pursued by him as the only policy which wise
statesmanship dictates in the best interests of the Empire.’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday, the
27th March, 1922,
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